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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2(
effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being publisbedveekly basis on every Friday covering the various proceedings
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public shoukdteessed to the Controller

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

28™ SEPTEMBER, 2018
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THE PATENT OFFICE
KOLKATA, 28092018
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis ashown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)83) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents At®70
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the {@uler of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give reprebgmntatyoof
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendment) Act, 2008ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that &ny interested person requests for copies of the complete specification, drawing and
abstract of any application already published, the photocopy of the same can be supplied by the Patent Offic
per the jurisdiction on payment of prescribed fees of/Rge8 page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36352



SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2(
and Rules there undePublication of the matter relating to Patents in the Official Gazette of India Part Ill,
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all the activities of The Patent Office such adigatipn of all the patent applications after™8
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfriehasry

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being taken to publish all the patent applications under section 11(A) of the Ratents
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six mont

from the date of secdrpublication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The PatentAmendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read wih the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027854 A
(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention: NOUMENAL AND PHENOMENALE EFFECTS OF THE &F
FIELD WAVESE-LONCAALNON AND LOCALI TYE EBEYOND MEND W OSHMINC
FRAMEWORKE ONVINGOIBJIECTS, LIVING ORGANISMS AND THE 'CIRCUMSTANTIAL SITUATIONAL
EXISTENTIAL REALITY

(51) International classification :A61N1/1€[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Vishad Tripathi
(32) Priority Date ‘NA Address of Applicant :H.No. 281, Sectéb, Faridabad
(33) Name of priority country :NA 121010 HARYANA INDIA Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Vishad Tripathi
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to a system 100 for generating, transmitting and receiving optichbtnaic fractal resonant torsional field
waves; saigystem comprises a fractal torsiofield wave resonator 101, wherein said fractal resonant torsional field waves
resonator comprises transmitter 102 and a recipient 103. The system further comprises an optional operating device 107 a
optional DC power supply 106. A process of delivering optical-ptaotonic fractal resonant torsional field waves on to a living
organism is disclosed. The process comprises the following steps: Generating optiteltbidc fractal resonant torsional field
waves by dractal resonant torsional field waves resonator 101; wherein said fractal resonant torsional field waves resonato
configured to use Extreme Low Frequencies (ELF) modulation with Ultra High Frequencies (UHF); and Transmitting the@p
photoric fractal resonant torsional field waves by the said transmitter 102 to the recipient 103 which may be at infinitefrdistar
the transmitter 102.

No. of Pages : zNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811028346 A
(19) INDIA
(22) Date of filing of Application :27/07/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : O TOOTHBRUSH

(51) International classification :A46B3/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMAX
(32) Priority Date :NA Address of Applicant :1910/8, C/O PALCO ICE CREAM
(33) Name of priority country ‘NA KRISHNA NAGAR, KURUKSHETRA, HARYANA.-136118,
(86) International Application No :NA INDIA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)SAMAX
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention is an advanced mechanical regular dental care toothbrush, composed of total three mechanical compstiests
clustered on a dome, mounted on the bottom of main revolved body, & in top, a ring gear mouooggdrically with main revolvec
body with the tooth land on the top. The angle between bristle central axis & central axis of the dome ranging fromste dego
degrees from outer ring bristle cluster to center bristle cluster, respectively, Bedapherical cut,with center point, slightly belc
the top surface on central axis of main revolved base, with a cylindrical through cut, started from the center of spheni¢héc
axis perpendicular to the central axis of the base. Bottom igrasbsslightly hollow to keep a clearance fit with the bristle set bo
rectangular crossectioned ring cut concentric to main revolve base is there, providing a through section in the cylindrical cu
mesh of ring gear of bristle set body wittetgear of the handle, c) Circular handle with modified sphere head & spur gear des
on handle. in assembly, the base body will keep the bristle set body in its bottom with the freedom of rotation & sligbnhtrave
the coinciding axis of the basehd& handle with modified spherical head is making a modifiedifpaibcket joint, with the modified
spherical cut of the base. The toothbrush is having a provision to rotate the bristle set body on every possible axdtewith ha
rotation ranging from 9@egrees to zero degree angle between central axis of bristle set body 8c the central axis of the hanc
better understanding consider the said toothbrush like a mushroom plant where the mushroom cap as a bristle set & stem
handle, & there is a echanism which allows the rotation of mushroom cap with the rotation of the stem (handle) in angle rar
from 90 degrees to 2ero degree between the central axifeahushroom cap & the central axis of the handle. The said toothbr
works on two modesa) is geatin-mesh mode, where the handles cylinder mounted with gear concentrically with it is in the
cylindrical cut of the base & the gear is in mesh with ring gear of the bristle set body through a through cut in tieakglihdn
this mode theotation of bristle set body with handles rotation in responsible because of connected gears-n-aigeade, wher
the handles cylinder is out from the cylindrical cut of base, so the connected gears are no more here. The rotattosedfdutist
with handle is responsible because of modified-imatiocketjoint.

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811007815 A
(19) INDIA
(22) Date of filing of Application :01/03/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : FRACTAL MONOPOLE ANTENNA FOREBAND AND C-BAND WIRELESS APPLICATIONS

(51) International classification :H01Q1/36:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Nancy Gupta
(32) Priority Date :NA Address of Applicant :H. No B8X, 747/113, New
(33) Name of priority country :NA Santokhpura, Adjoining Ambika Colony, Jalandhar, India, 14
(86) International Application No :NA Punjab India
Filing Date ‘NA 2)Dr. Jyoti Saxena
(87) International Publication No :NA 3)Dr. Kamaljit Singh Bhatia
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Nancy Gupta
(62) Divisional to Application Number ‘NA 2)Dr. Jyoti Saxena
Filing Date ‘NA 3)Dr. Kamaljit Singh Bhatia
(57) Abstract :

The present invention proposes a wideband and compact novel fractal monopole that is suitable for variety of wirelésasjrp
S-Band and lower éand. The novel proposed design has partial ground plane on reverse side of substrate that incecases i
matching over wide frequency band between 2.5 5.24 GHz. The overall dimensions of antenna are 35 X 32 X t.6anthang
lower G-Band wireless applications: mobile broadband services dsthgechnologies such as WIMAX and Long term evolution
(LTE) at 2.5 GHz/3.5 GHz, WLAN services (5.2 GHz), terrestrial and mobile satellite services (3.4 GHz), airport survadiarsc
& weather reporting radars (2.7 2.9 GHz) etc.

No. of Pages : zNo. of Claims :
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811032656 A
(19) INDIA
(22) Date of filing of Application :30/08/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : CAREER PROGRESSION PREDICTION ENGINE SYSTEM

(51) International classification :G06K9/622i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Amber Nigam
(32) Priority Date :NA Address of Applicant :62, Utsav, Mahanagar Colony,
(33) Name of priority country :NA Bareilly UP, Uttar Pradesh India
(86) International Application No ‘NA 2)Prabhat Aggarwal
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Amber Nigam
(61) Patent of Addition to Application Number :NA 2)Adwaith Gupta
Filing Date ‘NA 3)Pragati Jaiswal
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention categorically provides a deaming artificial intelligence model to predict carpesgression and provide
career predictions. According to the method and system provided by the invention, theadeiey (artificial intelligence) model is
generated through our algorithms and derives its context from the repository-pfafdes Thesystem predicts the at least one of
suggested career path associated with the candidate based-profikey in the repository and the data associated with the canc
career history.

No. of Pages : zNo. of Claims :
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811032831 A
(19) INDIA
(22) Date of filing of Application :31/08/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : LOW POWER, UNIFORM FREQUENCY RESOLUTION AND HIGH SAMPLING SPEED
ARBITRARY WAVEFORM GENERATOR

(51) International classification :H04M3/523¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Motilal Nehru National Institute of Technology Allahabad
(32) Priority Date :NA Address of Applicant :Motilal Nehru National Institute of
(33) Name of priority country :NA Technology Allahabad Teliarganj, Allahabad1004, Uttar
(86) International Application No ‘NA Pradesh, (India) Uttar Pradesh India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Mr. Subha Sarkar
(61) Patent of Addition to Application Number :NA 2)Dr. Yogendra Kumar Prajapati

Filing Date ‘NA 3)Dr. Rajeev Tripathi
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A Low Power, Constant Frequency Resolution, High Sampling Speed Arbitrary Waveform generator is invented by using a
performance 3bit MCU. It has been implemented using ARM Cortex M3/M4 core. The am&eapplication program and
waveform generation program is designed to run on a single chip which reduces the cost considerablyit T3en8gal purpose
registers are being used as phase accumulator, frequency & phase registers which aids tdighisganpling rate and constant
frequency resolution. Internal Static Randéwecess Memory (SRAM) is used to store the sampling data. The algorithm is
implemented in assembly using THUMB instruction set. The invention supports a maximurhibfdsblution which complies witt
industry standard 18it resolution. The waveform is generated using Direct Digital Synthesis (DDS), while all the component
required modules are integrated in a single Printed Circuit Board. Avoam RaHto-Rail power supplyircuit has been designed
power the operational amplifiers.

No. of Pages : 4No. of Claims : -
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032893 A
(19) INDIA
(22) Date of filing of Application :01/09/2018 (43) PublicatiorDate : 28/09/2018

(54) Title of the invention : ANTIBACTERIAL NANOTECHNOLOGY BASED NASAL AIR FILTER FOR BREATHING

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY KANPUR
(32) Priority Date :NA Address of Applicant :Dean, Research & Development, R
(33) Name of priority country :NA Number 151, Faculty Building, Post Office: IIT Kanpur KanpL
(86) International Application No :NA Uttar Pradesh India 208016 Utfradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PRAMANIK, Santosh
(61) Patent of Addition to Application Number ‘NA 2)PANDEY, Ravi
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :
A nanotechnology based nasal air filter for breathing, the said filter comprising a base body (a) and at least two trmyssa(bar
b E)Anancpadadapted to be fit inside a body vessel (a3) of

receive a plurality of antibacterial layers (m1, m2, m3). The nasal filter as per the present invention compriseshahmigittars, ¢
remove all the undesirable matter from inhaled air. The herein disclosed nasal filter is capable of mimicking the @ahimgl bre
process, is compact in structure and is comfortable for the user to use.

No. of Pages : zNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032926 A
(19) INDIA
(22) Date of filing of Application :01/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : CONTROLLING SOUND PRESSURE LEVEL OF A HORN

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited (Acoustic Division)
(32) Priority Date :NA Address of Applicant :Villag&lahapur Kasan, P.O. Nakhro
(33) Name of priority country :NA Gurgaon 122004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)AGGARWAL, Rajeev
(87) International Publication No NA 2)SANGRAMI, Sumant Kumar
(61) Patent of Addition to Application Number ‘NA 3)KAPOOR, Jatin

Filing Date ‘NA 4)SAHRAWAT, Mohit
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

An electric horn (100) is disclosed. Takectronic horn (100) comprises a system (102) for controlling a sound pressure level |
the electronic horn. The system (102) comprises a memory having a preset voltage value associated with a preset doltage
thereon. The system (102) furttmymprises a detection unit (404) configured to detect a value of an input voltage. The systet
further comprises a pulse generation unit (406) configured to generate a PWM signal based on the value of input vitésge. 1
generation unit (406) ifairther configured to vary a duty cycle associated with the PWM signal when the value of the input vc
different from the preset voltage value. Further, the pulse generation unit (406) is configured to transmit the PWMasiincaitty
of the dectronic horn (100) for generating constant SPL of the horn based on the PWM signal.

No. of Pages : zNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032927 A
(19) INDIA
(22) Date of filing of Application01/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : MULTHPURPOSE HORN

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited (Acoustic Division)
(32) Priority Date :NA Address of Applicant :Village Nahapur Kasan, P.O. Nakhi
(33) Name of priority country :NA Gurgaon 122004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)AGGARWAL, Rajeev
(87) International Publication No NA 2)SANGRAMI, Sumant Kumar
(61) Patent of Addition to Application Number ‘NA 3)KAPOOR, Jatin

Filing Date ‘NA 4)SAHRAWAT, Mohit
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a mpiltipose horn (100) and a method of regulating a power supply of thepugdtse horn
(100). The multipurpose horn (100) includes a system (102) acahérol unit (104). The system (102) includes a receiving unit
(106), a first voltage regulator (108), and a second voltage regulator (110). The receiving unit (106) receives a pgwethsappl
voltage rating of one of 12 Volts and 24 Volts. The figitage regulator (108) receives the power supply with the voltage ratin
24 Volts and converts the power supply to a power supply with the voltage rating of 12 Volts. The second voltage rd§)lator
receives the power supply of 12 Volts from onehaf teceiving unit (106) and the first voltage regulator (108), and converts the
power supply to 5 Volts. Further, the control unit (104) operates the-puftose horn (100), based on the power supply with th
voltage rating of 5 Volts.

No. of Pages 24 No. of Claims : !

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36361



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032937 A
(19) INDIA
(22) Date of filing of Application :01/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : ONBOARD STORING OFOPERATIONAL DETAILS OF A HORN

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited (Acoustic Division)
(32) Priority Date :NA Address of Applicant :Village Nahapur Kasan, P.O. Nakhi
(33) Name of priority country :NA Gurgaon 122004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)AGGARWAL, Rajeev
(87) International Publication No NA 2)SANGRAMI, Sumant Kumar
(61) Patent of Addition to Application Number ‘NA 3)KAPOOR, Jatin

Filing Date ‘NA 4)SAHRAWAT, Mohit
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

ON-BOARD STORING OF OPERATIONAL DETAILS OF A HORN The present disclosure relates to a horn (100) including
Printed Circuit Board (PCB) and a system (102) in communication with the PCB. The system (102) includes a memory (10t
detecting unit (108) in@mmunication with the memory (106), and a recording unit (110) in communication with the memory
and the detecting unit (108). The detecting unit (108) detects a value of at least one operational parameter of the TibengtL0C
least one operati@h parameter includes one of a number of blows of the horn (100) and a time duration of each of the numk
blows. The recording unit (110) stores the value of the at least one operational parameter. <<To be published with>Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032940 A
(19) INDIA
(22) Date of filing of Application :01/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : AUTOMATIC CONTROLLING OF SOUNPRESSURE LEVEL OF A HORN

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited (Acoustic Division)
(32) Priority Date :NA Address of Applicant :Village Nahapur Kasan, P.O. Nakhi
(33) Name of priority country :NA Gurgaon 122004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)AGGARWAL, Rajeev
(87) International Publication No NA 2)SANGRAMI, Sumant Kumar
(61) Patent of Addition to Application Number ‘NA 3)KAPOOR, Jatin

Filing Date ‘NA 4)SAHRAWAT, Mohit
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure includes a system (104) for controlling a Sound Pressure Level (SPL) of a horn (100). The sysiyn (
include a determining unit (402) in communication with a speedometer (406). The system (104) may include a controd@g u
for receiving at least one value indicative of a speed of the vehicle from the determining unit (402). The controltodg umiay be
configured to compare the at least one value with a set of predefined threshold values. Each of the set efl pheegfiold values
associated with a value of the SPL of the horn (100). The controlling unit (404) may be configured to operate the horoutpod
a first value of the SPL, based on the comparison of the at least one value with the setiobgrddethold values.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032941 A
(19) INDIA
(22) Date of filing of Application :01/09/2018 (43) Publication Date : 28/09/2018

(54) Title of theinvention : CONTROLLING SOUND PRESSURE LEVEL OF A HORN

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited (Acoustic Division)
(32) Priority Date :NA Address of Applicant :Village Nahapur Kasan, P.O. Nakhi
(33) Name of priority country :NA Gurgaon 122004, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)AGGARWAL, Rajeev
(87) International Publication No NA 2)SANGRAMI, Sumant Kumar
(61) Patent of Addition to Application Number ‘NA 3)KAPOOR, Jatin

Filing Date ‘NA 4)SAHRAWAT, Mohit
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure discloses a system (100) for controlling a Sound Pressure Level (SPL) of a horn (102). The $ystem
includes a switching unit (104) adapted to be operated in a plurality of positions. Each of the plurality of pesitisosiated with
predefined value of the SPL of the horn (102). The system (100) includes a controller (106), in communication with thg smitl
(104). The controller (106) may be configured to receive a signal indicative of the switchintOdiibéing in one of the plurality «
positions. Further, the controller (106) may be configured to operate, in response to the signal, the horn (102)ehie dir the
SPL. The first value of the SPL is associated with the position indicated bigtiad.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033166 A
(19) INDIA
(22) Date of filing of Application :04/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : ASINGLE-STEP AUTOMOBILE WHEEL-NUT ASSEMBLY MACHINE AND METHOD THEREOF

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SID07 Designs (OPC) Private Limited
(32) Priority Date :NA Address of Applicant :495, Sector 4, Channi Himmat, Jan
(33) Name of priority country :NA 180015, Jammu and Kashmir, India Jammu & Kashmir India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Siddarth Gupta
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The claimed machine allows for temglestep assembly or disassembly of the wheel nuts for an automotive wheel without he
perform the procedure for each wheel nut separately. Accordingly, the number of steps involved in the assembly of agihee
claimed machine is reduceg k times, with x being the number of wheel nuts for the wheel. The machine comprises a primal
(13) having a pinion (14) radially constrained with it, a plurality of secondary shafts (3, 7, 31, 11) each having aay&ak (&)5)
with plurality of lug locks (19) for controlling forward motion of the pinion (14) on the primary shaft; and consequently, tighte
particular wheel nut which is engaged to the pinion at that instant. The claimed machine and the corresponding mettsmiahe
transmitting drive from a rotary motor (33) through a gear train, such that the torque output by the electrical motoo(@83ham
the specific torque value for the wheel nuts.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811033257 A
(19) INDIA
(22) Date of filing of Application :05/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : A DETACHABLE DEVICE FOR MONITORING THE POSITION OF AN ENDOTRACHEAL TUB

(51) International classification :B65D88/163 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Diwakar Vaish
(32) Priority Date :NA Address of Applicant :7/56, D.B. Gupta Road, Karol Bagh
(33) Name of priority country :NA New Delhi Delhi India
(86) International Application No ‘NA 2)Deepak Agrawal
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Diwakar Vaish
(61) Patent of Addition to Application Number :NA 2)Deepak Agrawal
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This invention provides a detachable device for detecting and monitoring the position of an endotracheal tube. The detémi:
includes a carbon dioxide sensor for measuring concentration of carbon dioxide gas within the trachea of a patientja differ:
pressure sensor for measuring pressure of air within the trachea of the patient, a processing unit for processingcaivieg diton
the carbon dioxide sensor and the differential pressure sensor, a user interface to monitor an output data and evedueatg th
position of the endotracheal tube ETT within a trachea of a patient. The user interface is communicapledytooeceive the
output data from the processing unit and, further, implemented on a user device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033283 A
(19) INDIA
(22) Date of filing ofApplication :05/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : FINGER PRINT PADLOCK

(51) International classification :G06F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GLA University, Mathura
(32) Priority Date :NA Address of Applicant :17km Stone, N¥ MathuraDelhi
(33) Name of priority country :NA Road, P.O: Chaumuhan, Mathura81406 (U.P.), INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Mr. ANINDYA SINGH
(61) Patent of Addition to Application Number  :NA 2)Mr. ANKIT SHARMA
Filing Date ‘NA 3)Dr. KAMAL SHARMA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An fingerprint recognition unlocking system that enables monolith design of the padlock providing more secure biometitione
comprises an ultrasonic fingerprint sensor (1), at least one batteryp@}jteon edge (3) between an inner case (4) and an outer
(5), a shackle (6), a locking lever (7), a gear mechanisnaf{8ast one sealing rubber (9), an indicator LED (A@C motor (11), ¢
CPU embedded on a Printed Circuit Board (12), a chgngimt (13) and a power ON button (14) provided with provision of lock
functioning, new lock PIN enrollment and lock fingerprint enrollment an application is installed into an electronic comiomunic:
device to operate the fingerprint padlock.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033310 A
(19) INDIA
(22) Date of filing of Application :05/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : SOLAR OPERATED MICRIBRIGATION APPLICATOR

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MADAN LAL MEHTA
(32) Priority Date :NA Address ofApplicant :134B, PLATINUM ENCLAVE,
(33) Name of priority country :NA SECTOR18, ROHINI, DELHF-110089, INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)MADAN LAL MEHTA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

It is well known that 60% of the cultivable area comes under dry land agriculture under Rainfed Farming System, where rai
source of irrigation. Although sowing is done when rainicomes, but when the crop is 40 8ays and if rain does not cortiee
crop is under severe dry spell conditions and many a times the crop fails. Then farmer has to suffer heavy losses@andttbiso
great concern for us. This problem can be tackled with an innovative machine solar operated micro irrigatégarapgave the
crops under such dry spell conditions. The machine will help the farmers to save his crop as well as it can be usetddor dom
applications such as fan, bulb, laptop, tv, music system etc. as per requirements and capability osistesnlanstalled on the
machine. The machine consists of solar panel, electrical battery, DC motor with rhonoblock pump, solar battery chatiger/co
chasis with water storage tank, tyres, hitching system and transport wheel. The machine caxd bg putictor or Bullocks or
Human power to install the machine near the field or anywhere. The water storage tank can be fabricated of M.S. Stwetan
fibre or plastic in different capacity as per requirement. The machine can be made seégmpell The machine is used to appl
water directly to the plant roots through drip irrigation system or even micro sprinkler can be operated. The machife can be
manufactured in various models and variants of different capacity as per requiremeatarefithnd crops. The machine will
generate employment through custom hiring system or by taking land on rent especially near the cities to grow highs/due ¢
generate more income in agriculture. The machine coupled with technology will bring i@vaiyproductivity and profitability in
dry land agriculture in order to serve farmers who are dependent upon dry land agriculture under rainfed farming systéim. T
also help towards increasing GDP and doubling of income of the farmers
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033417 A
(19) INDIA
(22) Date of filing of Application :05/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : ADVANCED AUTOMATIC LP@OOKING AND LEAKAGE DETECTION SYSTEM

(51) International classification :G06F21/7:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Akash Nagpal
(32) Priority Date :NA Address ofApplicant :316, Department of Electronics and
(33) Name of priority country ‘NA Communication, Pranveer Singh Ins. of Technology:NHalpi
(86) International Application No :NA Road, Bhaunti,Kanpur Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Akash Nagpal
(61) Patent of Addition to Application Number ‘NA 2)Anubhav Mishra
Filing Date ‘NA 3)Mr. Deepak Srivastava
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract

This advanced model relates to an automatic system which belongs to the technical field of Automated world. In thisaprese!
safety & time are two major issues, so in order to save both we need to take some major precautions, which we havtkishow
project. As we know, that the LPG booking is a time consuming task and also has a high risk of gas leakage. Many acider
occurred due to the leakage of LPG. With this project we can identify the leakage of LPG as well as daily consump@iandf L
without any human interference LPG booking is done automatically.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/09/2018

(21) Application N0.201811033835 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : SOLVENFREE TWOCOMPONENT LAMINATION ADHESIVE COMPOSITION

(51) International classification :Co7C27/01
(31) Priority Document No :NA

(71)Name of Applicant :
1)Yansefu Inks and Coatings Private Ltd

(32) Priority Date :NA Address of Applicant :Plot No.20, Sector Growth Centre,
(33) Name of priority country :NA Bawal, Rewari123501, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)NEELAKAMAL MOHAPATRA
(87) International Publication No *NA 2)REETESH KUMAR
(61) Patent of Addition to Application Number ‘NA 3)JITENDRA KUMAR SHARMA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides a volatile organic compound (VOC) free, envirefieadty and solvenfree two component
adhesive composition for lamination of flexitdebstrates comprising a NCO component and an OH component. The Compor
(NCO component) of the adhesive composition particularly includes a reaction product of Methylene diphenyl diisocyanate
and a polyestepolyol component, which contains polizggtene glycol with a molecular weight of 200 g/mol as the critical
component, neopentyl glycol and adipic acid as the other major constituents. The Component B (OH component) is a coml
polyol composition containing both polyether polyol and a padrgsolyol based on morethylene glycol, Z2nethyl 1,3propane
diol, adipic acid and isophthalic acid as the principal components. These two components are mixed in a ratio of 4.0.00.50
0.80 wt/wt% to provide improved lamination adhesive propsiiticluding better pdife, faster curing, improved wettability, bette

storage stability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033850 A
(19) INDIA
(22) Date of filing ofApplication :08/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : GSM ENABLED, FIELD MONITORING, HYBRID AGRICULTURE SOLAR ROBOT.

(51) International classification :G06K9/622i|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Arti Saxena
(32) Priority Date :NA Address of Applicant :16, PSIT College of Engineering,
(33) Name of priority country :NA KanpurAgra-Delhi NH-2, Bhauti, Kanpur Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Arti Saxena
(87) International Publication No NA 2)Laxmi Dixit
(61) Patent of Addition to Application Number :NA 3)James Love Gupta
Filing Date ‘NA 4)Vishal
(62) Divisional to Application Number ‘NA 5)Saurabh Srivastava
Filing Date :NA
(57) Abstract :

As world is moving towards civilization and technological advancements, less interest is seen in human labor and matsial 1
This papeipresents a GSM enabled, Field monitoring, Hybrid agriculture solarsrabath uses solar energy as secondary sour
and capable of monitoring the field and performing field operations like sowing, irrigating, weed cutting, crop quatitygdeyec
digital image processing, fertilizing and is controlled by app. An arduino Mega, solar panel, Bluetooth module, GSM modul¢
module, SD card module, DC motors, servo motors, motor driver IC, IR sensor, cutting blade are the main components of ¢
Along with the said components the device is also fitted with a small water tank, pesticide tank and seed vessels. Initally tk
ploughs the field with help of a plougher which is followed by seeding and watering. When the crop is ready its quadkgds ch
through digital image processing and defected plants are separated out. Data from various sensors is provided to asslbicio |
is programmed to control the various operations of device. The robot is also capable of detecting any intrudeoadiidingrc the
field. When manufactured at industrial level robot will help to analyze the field conditions and needs of a region.
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(19) INDIA
(22) Date of filing of Application :08/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : KEY CASE FOR FOLDABLE KEY

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sandhar Centre for innovation & development
(32) Priority Date :NA Address of Applicant :Plot no. 3 HSIIDC industrial area,
(33) Name of priority country :NA sectorl8, Old DelhiGurgaon road, Gurugratt?2015 Haryana
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)MITTAL, Aditya
(61) Patent of Addition to Application Number ‘NA 2)NAIK, D. K.
Filing Date ‘NA 3)JANGIRA, Yogesh
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A key case for foldable key is disclosed. The key case houses a key which can toggle between an open state and aThesed
key case includes a push button that locks the rotation of the key once in either of the two states.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811026312 A
(19) INDIA
(22) Date of filing ofApplication :13/07/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : TREADMILEELECTRIGCYCLE

(71)Name of Applicant :
1)GLA University
(51) International classification :HO1B1/12° Address of Applicant :17 km Stone, N& MathuraDelhi
(31) Priority Document No :NA Road P.O. Chaumuhan, Matht281406 (U.P.) INDIA Uttar
(32) Priority Date :NA Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Prof. Kamal Sharma
Filing Date ‘NA 2)Mr. Prateek
(87) International Publication No NA 3)Mr. Ritesh
(61) Patent of Addition to Application Number ‘NA 4)Mr. Sachin Singh Sengar
Filing Date ‘NA 5)Mr. Ravi Kumar Shukla
(62) Divisional to Application Number ‘NA 6)Mr. Gaurav Verma
Filing Date ‘NA 7)Mr.Karanjeet Singh Randhawa
8)Mr.Himanshu Mishra
9)Mr.Tejas Singh

(57) Abstract :

The invention disclosed herein relates toemdmillelectriccycle comprising of a frame, a motor, a throttle, a rollers, a rubber b
BLDC geared motor, a battery, an ignition switch, a battery level indicator, a clutch, a handle bar & fork, a DC sinetnalles,c
disc brake, a plurajitof levers & wire, plurality of sprocket, a plurality of wheels and an indicator. The present invention work
chain arrangement through which it works as a treadmilke and bicycle.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811026442 A
(19) INDIA
(22) Date of filing of Application :16/07/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention METHOD FOR PREPRATION OF COMPOSITION FOR TREATMENT OF BREAST CANCE ANI
SKIN CANCER AND GLAND TUBERCLOSIS (KANTHMALA).

(51) International classification :C07D237/1/|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)DWIVEDI, LALIT DHAR
(32) Priority Date :NA Address of Applicant :105 CHARAWA, WAZIRGANJ
(33) Name of priority country :NA GONDA U.P:271124, INDIA Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)DWIVEDI, LALIT DHAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A synergistic medicinal composition having anticancerious property and said compositiOn 1s compnses mercurous chiorid
(HG2CL2)mercury ii suiphide (HGS). copper sulphate (cuSO4),calcium carbonate derived from murda shankha) (CaC03),
chalcone powdefC6oHs60ts)derived from wholencrushed fruits of mallotus philippinensis and yellow mustard oil. (C4H5NSs)
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(21) Application N0.201711030650 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : CONTROLLED WATER AND AIR DISPENSER FOR INDOOR AND OUTDOOR PLANTS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C02F9/00!
‘NA

‘NA

‘NA

:PCT//
:01/01/190:
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‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)Hemant Kumar
Address of Applicant :S/o. Late Hari Raj Singh (Diwan), V
and PostPheena, Dist Bijne246734(U.P.) Uttar Pradesh Indic
(72)Name ofInventor :
1)Hemant Kumar

(57) Abstract :
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(19) INDIA
(22) Date of filing of Application :20/08/2018

(21) Application N0.201811031042 A

(43) Publication Date28/09/2018

(54) Title of the invention : PROCESSING OF DRUM DECOMPOSTING TECHNOLOGY OF ORGANIC WASTE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C01B33/2:
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)MEWA LAL

Address of Applicant :668, OLD KECHUWA FARM

CHOUDHARY PURVA, MADHIYANVA, KURSI ROAD
LUCKNOW UTTAR PRADESH226021, INDIA Uttar Pradesh
India
(72)Name of Inventor :

1)MEWA LAL

(57) Abstract :
NA
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817034053 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : MOVABLE USER INTERFACEHUTTER BUTTON FOR CAMERA

(51) International classification :HO4N5/232H04N5/22| (71)Name of Applicant :
(31) Priority Document No :62/303620 1)ROLLCALL, LLC
(32) Priority Date :04/03/2016 Address of Applicant :302 W 12TH ST, APT. 11A, NEW
(33) Name of priority country ‘U.S.A YORK 10014, UNITED STATES OF AMERICA U.S.A.
(86) International Application No :PCT/IB2017/051269 |(72)Name of Inventor :

Filing Date :04/03/2017 1)STRICKER, KATHLEEN
(87) International Publication No ‘WO 2017/149517
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An electronic device having a camera and a tesefsitive displagupports methods for capturing an image using a movable st
button thereon. The electronic device executes a camera application that may have a single movable displayed on thiévteuc
display, or two shutter buttons, one of which is fixed amel of which is movable. Where two shutter buttons are used, the secc
button may be present when the camera application is executed, or may be created in response to the user inputtiognaoges
the first shutter button.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811032288 A
(19) INDIA
(22) Date of filing of Application :29/08/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention METHOD OF FORMING A SELFSUPPORTING SUPERSTRUCTURE.

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Zubin Mehta
(32) Priority Date :NA Address ofApplicant :Bapna Flats, Hira Bagh, Sawai Ram
(33) Name of priority country :NA Singh Road, Jaipur Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Zubin Mehta
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Method of forming a self supporting superstructure. The invention relates to a method of forming a gévatelly rope or cable
stayed, and selbalancing superstructure which dynamically supports itself according to the pattern of loading and the amot
on its deck. The form of the structure makes it-safiporting.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/09/2018

(21) Application N0.201817033265 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : CORRUGATED HEAT PROTECTION TUBE ANIETHODS OF MAKING THE SAME

(51) International classification :B32B1/08B32B3/28B32B5/(

(31) Priority Document No :62/471402
(32) Priority Date :15/03/2017
(33) Name of priority country  :U.S.A.

(86) International Application Na:PCT/US2018/022708
Filing Date :15/03/2018

(87) International Publication Na:WO 2018/170303

(61) Patent of Addition to

(71)Name of Applicant :

1)NOVELIS INC.

Address of Applicant :3560 Lenox Road, Suite 2000 Atlar

Georgia 30326 U.S.A.
(72)Name of Inventor :

1)MUELLER, Christian

2)MERTENS, Burkhard

3)WEBER, Marc Philipp

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Describecherein are corrugated heat protection tubes and methods of making the same. The heat protection tubes have i
resistance improved abrasion resistance and minimize or eliminate worker exposure to shed glass fibers from insulatsdre
corrugated heat protection tubes can be used in automotive transportation and industrial applications just to name a few.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817034862 A
(19) INDIA
(22) Date of filing of Application :15/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : ROBOTIC DEVICES AND SYSTEMS FOR PERFORMING SINGLE INCISION PROCEDURES
NATURAL ORIFICE TRANSLUMENAL ENDOSCOPIC SURGICAL PROCEDURES, AND METHO# CONFIGURING
ROBOTIC DEVICES AND SYSTEMS

(51) International classification :A61B17/00 (71)Name of Applicant :
(31) Priority Document No :15/340660 1)BIO-MEDICAL ENGINEERING (HK) LIMITED
(32) Priority Date :01/11/2016 Address of Applicant :Units 40404, Level 4 Core C,
(33) Name of priority country ‘US.A Cyberport 3, 100 Cyberport Road, Hong Kong China
(86) International Application No :PCT/CN2017/0862(|(72)Name of Inventor :
Filing Date :26/05/2017 1)YEUNG, Chung Kwong
(87) International Publication No ‘WO 2018/082294 2)LAM, Wing Fai
(61) Patent of Addition to Application ‘NA 3)CHENG, Wai Leung William
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A surgical system (200) having an eeffector assembly (340), first and second arm assemblies (330,360), and an elbow join
assembly (234). The eraffector assembly (340) includes an instrument assembly (237) and a wrist assembly (236). The ins
asembly (237) includes a first instrument (239,342,344). An first arm assembly (330) includes a body, first and secoadtinst
drive assemblies (332, 334), a wrist drive assembly (336), and a first arm drive assembly (339). The first instrumssndoiye a
(332) is configurable to move the first instrument (239,342,344) relative to a first axis(A). The wrist drive assemlidy (336)
configurable to move the instrument assembly (237) relative to a second axis (B). The first arm drive assembly (3i8Qir&bln
to rotate the enéffector assembly (340) relative to a third axis (F). An elbow joint assembly (234) includes an elbow pitch jo
portion (350) configurable to be driven to move the first arm assembly (330) relative to a fourth axis( @)oWwtjeiet assembly
(234) also includes an elbow sway joint portion (350) configurable to be driven to move the first arm assembly (33Q ra itk
axis (C).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/09/2017

(21) Application N0.201711031122 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : A SYSTEM FOR MEASURING VISCOSITY AND METHOD THEREOF

(51) International classification :GO1N11/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Birla Institute of Technology & Science, Pilani
(32) Priority Date :NA Address of Applicant :BIT®ilani, Pilani Campus, Vidya
(33) Name of priority country :NA Vihar, Pilani 333 031, Rajasthan, India Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)GOEL SANKET
(87) International Publication No NA 2)S B PUNEETH
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT A System for Measuring Viscosity and Method Thereof A system 100 for meagisdngity of a fluid, the system
having a microchannel 110, a reference electrode 112r connected to one of the terminal 120a of a power supply 12@yaofd p
secondary electrodes 112a, 112b, 112c, Fl@ctrically connected to another terminal 120power supply. The reference and
secondary electrodes are placed atqetermined positions along the microchannel. When fluid passing through the microcha
comes in fluid communication with the reference and secondary electrodes, an electritas docued and an electrical responst
generated. The viscosity of the fluid is determined based upon time interval between two successive electrical respoarses. |

Figure 1
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811033875 A
(19) INDIA
(22) Date of filing of Application :09/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : DUALAXIS PARABOLIC SOLAR COOKER SYSTEM TO AUTOMATICALLY TRACK SUNLIGH

(71)Name of Applicant :
1)Dr. Ashish Nayyar
Address of Applicant :Swami Keshvanand Institute of
Techology Management &Gramothan, Ramnagaria, Jagatpt
Jaipur302017, Rajasthan India Rajasthan India
2)Praveen Saraswat
3)Ankit Agarwal
(51) International classification \H02J7/007 (712))3?2;‘;2:]”‘,@”0;'
(31) Priority Document No ‘NA 2)Préveen Sarag\)//vat
(32) Priority Date ‘NA 3)Ankit Agarwal
(33) Name of priority country :NA 4)Sheetal Kumar Jain
(86) International Application No ‘NA
Filing Date ‘NA 5)Keshav Gupta
(87) International Publication No :NA %ﬁ;ﬁ)’?j:g@mgﬁgﬁaﬁGRAWAL
(61) Patent of Addition to Application Number  :NA " .
Filing Date ‘NA 8)Satyan Vijayvergiya
(62) Divisional to Application Number ‘NA 9)Yogesh Sharma
Filing Date ‘NA lO)Chandan Kumar
11)Dinesh Kumar Sharma
12)Naveen Kumar Sain
13)Chandan Kumar Prajapati
14)Mahima Bhoi
15)DEEPAK SHARMA
16)BHAVESH JAIN
17)AYUSH DHAMANI
18)ABHISHEK SHARMA
(57) Abstract :

A dualaxis parabolic solar cooker system to automatically track sunlight. Thexiggbarabolic solar cooker system to comprise
light dependent resisto(EDRs),micracontroller unit, a plurality of stepper motors, solar panels, a power unit, lead screw, bal
bearing, and couplers. The LDRs sense intensity of the sunlight received on the outer surface. Tdentrotier unit computes th
intensity of thesunlight to determine a direction of the sunlight and further initiates an actuation signal. The plurality of stepp
motors are configured with the mieoontroller unit to receive the actuation signal. The stepper motors hold a plurality of solar
and utilize the received actuation signal to position the solar panels in a way to receive the sunlight from the directian ha
maximum computed intensity of the sunlight. The plurality of stepper motors comprises front stepper motors, right steysper |
rear stepper motors, and left stepper motors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/09/2018

(21) Application N0.201811033899 A

(43) Publication Date28/09/2018

(54) Title of the invention : WOMEN EMPOWERMENT SYSTEM PROVIDING ASSISTANCE TO A WOMAN CANDIDATE

WANTING TO BE ENTREPRENEUR

(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Gauri Jaswal
(32) Priority Date :NA Address of Applicant :A2/95 Janakpuri New Delhi New De
(33) Name of priority country :NA INDIA 110 058 Haryana India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Gauri Jaswal
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosugenerally relates to the field of providing empowerment to women. In particular, the disclosure relates
system for establishing a network involving women wanting to be entrepreneurs and providing to each woman training to ir

their technical skif and entrepreneurial skills.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811033907 A
(19) INDIA
(22) Date of filing of Application :10/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : RIDEITRON TWO WHEELER SAFETY GEARS JACKET, HELMET AND PAIR OF GLOVES

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AYUSH SHISHODIA
(32) Priority Date :NA Address of Applicant :E5028, GAUR GREEN CITY
(33) Name of priority country ‘NA INDIRAPURAM GHAZIABAD U.P-201014, INDIA. Uttar
(86) Internationapplication No :NA Pradesh India
Filing Date ‘NA 2)RISHABH
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)AYUSH SHISHODIA
Filing Date ‘NA 2)RISHABH
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Rideitron- Two wheeler safety gears jacket, helmet, and pair of gloves Is designed to provide maximum safety to the rider
Technology with riding gears. Riding jacket is equipped with LED indicators & brake light, cameras, accelerometetaott fuc
connecting it with mobile, impact sensor for detection of an impact ,wireless charger for the convenience of Ridetoeadr of g
which are equipped with buttons for manual indication,heart rate sensor, ultrasonic sensor for obstacle detecdaoanected
with jacket using magnetic pins and the helmet with Impact sensor and bluetooth earphone for communication and also col
using magnetic connector all these three devices can be powergablyditery which can be charged througltaspbwer and has
various other options. Using all this technology to provide convenience and comfort along with safely.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/09/2018

(21) Application N0.201813032943 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : WIRELESS MULTTONE HORN

(51) International classification :HO04W4/1Z| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Minda Industries Limited
(32) Priority Date :NA Address of Applicant :Village Nawada, Fatehpur, P.O.
(33) Name of priority country :NA Sikanderpur Badda, Distri€burgaon, Haryand22004, India
(86) International Application No :NA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)AGGARWAL, Rajeev
(61) Patent of Addition to Application Number : 2)SANGRAMI, Sumant Kumar
Filed on :01/01/1901| 3)SHARMA, Manish Kumar
(62) Divisional to ApplicatiorNumber ‘NA 4)KAPOOR, Jatin
Filing Date ‘NA 5)SAHRAWAT, Mohit
(57) Abstract :

The present disclosure relates to a wireless ftwig horn (200) and a method (1400) of operation of the wirelesstongthorn
(200). The wireless muHtone horn (200) includes a transmitting unit (702), a receiving unit (704), and a controlling unit (706
transmitting unit (702) receives an instruction for blowing of the wireless-toulé horn (200) to generate osfemultiple acoustic
emissions. The instruction is received either from a user or based on a predefined condition of blowing of the wiretess it
(200). The transmitting unit (702) transmits, through a wireless channel, a signal indicatiénstrinction for blowing of the
wireless multitone horn (200) to generate an acoustic emission. The receiving unit (704) receives the signal over the wirele
and the controlling unit (706) controls the blowing of the wireless rtaige horn (R0) to generate the acoustic emission, based

the signal. <<To be published with Figure 7 >>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034116 A
(19) INDIA

(22) Date of filing ofApplication :11/09/2018 (43) Publication Date : 28/09/2018
(54) Title of the invention €A HERBAL BEVERAGE FOR P/
DEPRESSI ON AND METHODS OF PREPARATI ON THEREOFE
(51) International classification :A61K36/88¢ (711))|§E$§|?|fTAEF\)/F\)/“,:SFt :
g;g E:gmy Bgﬁ:me”t No fm Address of Applicant :144, CHAUDHARY COLONY,
(33) Nameyof riority countr :NA GAUJA-JALI (NORTH), BAREILLY ROAD, HALDWANI,
(&6) Infornational Aulication No NA UTTARAKHAND - 26313, INDIA Uttarakhand India
Filing Dato PP NA 2)MANISH BHOYAR
(87) International Publication No *NA Uf;g;@gﬁf_rlg\nglr '
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA 2)ARCHANA NEGI SAH
(62) Divisional to Application Number :NA jgﬁ\évggﬁ E:&YARI
Filing Date NA 5)MANISH BHOYAR
(57) Abstract :

The present invention provides a herbal beverage for preventicdhenagheutic management of depression and related mental
conditions. In particular, the invention provides an herbal composition comprising extracts of Rhododendron arboreum, Oci
kilimandscharicum, and Citrus limon along with pharmaceutically acceptabipients. The present invention further relates to
process (es) for preparing such herbal composition in the form of beverage. Further, present herbal beverafjedsvenstith no
side effect.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034198 A
(19) INDIA
(22) Date of filing of Application :11/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM FOR OPTIMIZING DETECTION OF INTENT[S] BY AUTOMATHEIDNVERSATIONAL
BOT[S] FOR PROVIDING HUMAN LIKE RESPONSES

(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HCL Technologies Limited
(32) Priority Date :NA Address of Applicant :A, Sector 3, Noida 201 301, Uttar
(33) Name of priority country :NA Pradesh, India Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)SUBRAMANIAM, Senthil Kumar
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed is a system (102) for optimizing detection of an intent, pertaining to a query, by an automated convers#bional bot
providing human like responses to a user. An analyzer module (212) builds an intent graph storing input dialogues, attdran
output dialogues associated to an intent. A builder module (216) fed training data, comprising the intent graph stgregin the
database (222), to an automated conversational bot by enabling a bot builder to fill a bot template associatetettt @aithd set
of parameters indicating distinct utterances of an intent and output dialogues associated to the distinct utteranimegioh verif
module (218) trains the automated conversational bot through reinforcement learning by providing & tedtibaautomated
conversational bot. In one aspect, the automated conversational bot may be trained by validating an output dialognerggsin:
dialogue, received from the caller, with an expected response.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811034486 A
(19) INDIA
(22) Date of filing of Application :12/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : GRAVITYDRIVEN ILLUMINATION APPARATUS

(71)Name of Applicant :
1)Dheeraj Joshi
(51) International classification :FO1K27/0( Address of Applicant :S/o B.C. Joshi, Swami Keshvananc
(31) Priority Document No :NA Institute of Technology Management & Gramothan, Ramnagi
(32) Priority Date :NA Jagatpura, Jaipt802017, Rajasthan India Rajasthan India
(33) Name of priority country ‘NA 2)Praveen Saraswat
(86) International Application No ‘NA 3)Mayank Aggarwal
Filing Date ‘NA 4)Lakshya Yadav
(87) International Publication No :NA 5)Keshav Mundra
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dheeraj Joshi
(62) Divisional to Application Number ‘NA 2)Praveen Saraswt
Filing Date ‘NA 3)Mayank Aggarwal
4)Lakshya Yadav
5)Keshav Mundra

(57) Abstract :

A gravity-driven illumination apparatus comprises a support frame which is adaptable to be vertically inverted to trigger illur
operation. The support frame houseschanical units and electrical and electronics units. The mechanical units comprise pini
weight unit, rack, prop, first coupler gears, second coupler gears, and supporting columns. The electrical and eletdronics ui
comprise a DC generator and ligigt units. The rack is placed vertically to guide the pinions to rotate on an axis while the wei
is descending. The descending weight unit converts the gravitational potential energy into rotational kinetic energlycainel dir
gears and secdrcoupler gears couple the pinions so that the prop descend without producitiguster he supporting columns
support the prop and prevent the prop from linear falling. The DC generator converts rotational kinetic energy intbexlecgrjca
The lighting units receive the electrical energy from the DC generator.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/09/2018

(21) Application N0.201811034489 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM AND METHOD OF CHATBOT FOR CAREER RELATED QUERIES

(51) International classification :G06F11/2'|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)Amber Nigam

(32) Priority Date :NA Address of Applicant :62, Utsav, Mahanagar Colony,

(33) Name of priority country :NA Bareilly Haryana India

(86) International Application No ‘NA 2)Prabhat Aggarwal
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No " NA 1)Amber Nigam

(61) Patent of Addition to Application Number ‘NA 2)Prashik Sahare
Filing Date ‘NA 3)Namit Garg

(62) Divisional to Application Number ‘NA 4)Kushagra Pandya
Filing Date :NA

(57) Abstract :

The present invention system and method of a chatbot used for answering career related queries. The chatbot receiyemds
classifies the received text into different categories using RNNs and fiediitigs using named entity recognition methods. The
object of the invention is to provide a methodology for predicting intent and tag slots for a chatbot that answesatacequeries
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811030008 A
(19) INDIA
(22) Date of filing of Application :09/08/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : MICROCONTROLLER BASED CONTROL OF LIGHT EMITTING DIODE (LED) VIDEAALL

(51) International classification :H02J7/007 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)RQOY, Santanu
(32) Priority Date :NA Address of Applicant :214, Ashoka Enclave Part I, Se8&
(33) Name of priority country :NA Faridabad 121003, Haryana, India. Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ROY, Santanu
(87) International Publication No " NA 2)KUMAR, Vijay
(61) Patent of Addition to Application Number  :NA 3)DAGAR, Naveen
Filing Date ‘NA 4)SINGH, Dileep
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to a display device, and, more specificalbysterm and method for driving a true color light emit
diode (LED) video wall by integration of a microcontroller. An aspect of the present disclosure relates to video digpalyayag
a plurality of lightemitting diodes (LEDs). The video displaystem can include a controller (1) configured to receive one or m
instructions from at least one controlling device to generate an image using a set of said pluraliteofitigig diodes (LEDs). Th
controller (1) can communicate data to said gity of light-emitting diodes (LEDs) using Transmission Control Protocol (TCP)
protocol and generates a User Datagram Protocol (UDP) pulse to synchronize said pluralityeafitigidg diodes (LEDs) to chang
frame at a same instance.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/09/2017

(21) Application N0.201711031922 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : HEIGHT ADJUSTABLE WATERBTORAGE TANK

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:EO03F5/10:
‘NA

‘NA

‘NA

:PCT//
:01/01/190:
:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)Hemant Kumar
Address ofApplicant :S/o. Late Hari Raj Singh (Diwan), Vil
and PostPheena, Dist Bijne246734(U.P.) Uttar Pradesh Indic
(72)Name of Inventor :
1)Hemant Kumar

(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/09/2017

(21) Application N0.201711031924 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : PRINTED WORD FOCUSING DIGITAL MULTI LANGUAGE DICTIONARY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G09B19/0I
‘NA

‘NA

‘NA

:PCT//
:01/01/190(
:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)Hemant Kumar
Address of Applicant :S/o. Late Hari Raj Singh (Diwavill
and PostPheena, Dist Bijne246734(U.P.) Uttar Pradesh Indic
(72)Name of Inventor :
1)Hemant Kumar

(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201823016149 A
(19) INDIA
(22) Date of filing of Application :28/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : MULTISTAGE LIFTING AND CLAMPING MECHANISM FOR ELEVATORS IN HIGH RISE
BUILDINGS

(71)Name of Applicant :
. P ) 1)KStudio Solutions Pvt. Ltd.
EgB g‘:iizﬂatgggbﬂﬁ?a%a“on jﬁi(a': 9/00 Address of Applicant :First Bbr, Lunkad Sky One, Kalyani
(32) Prioritz Date :NA Nagar, Pune 411006, Maharashtra, India. Maharashtra India
(33) Name of priority country ‘NA (712))2%32 o\f/ér;\?\e;ir);orsinh
(86) International Application No ‘NA ' jay
Filing Date ‘NA 2)DE, Jyotiraman
(87) International Publication No " NA jggﬁ;r/llngﬁ(ssrlluldi
(61) Patent of Addition to Application Number :20182101044 5)GAWANDE, Ruchr;ta
Filed on :21/03/2018 6)KALE Nikhi,l
(62) Divisional to Application Number ‘NA ’
Filing Date ‘NA 7)ANTAQ, Ralph_ .
8)SAWANT, Chaitali
9)RAO, Karthik
(57) Abstract :

The present disclosure relates to elevators, and, more specifically, to an elevator system with multiple changeovérgyof the |
mechanism for transporting an elevator car to extended heliglats.aspect, the elevator system with multiple changeovers of ti
lifting mechanism for transporting an elevator car to extended heights. The elevator system according to the preseat disclo
facilitates multiple changeovers of the lifting mechanismthrdheight to which the elevator car can be lifted is only limited by t
number of electric drive units provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841034288
(19) INDIA
(22) Date of filing of Application :12/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : AN AIR INHALE TUNNEL CONDUIT JET PROPULSION APPARATUS AND METHOD FOR
FLYING CRAFT

(51) International classification :B64C29/001 |(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sri M. Ravi Babu
(32) Priority Date :NA Address of Applicant :1:312, Bandiladoddi Streeasipeta,
(33) Name of priority country :NA Venkatagiri, Nellore, Andhra Pradesh, India, Pin c68d 132
(86) International Application No ‘NA Andhra Pradesh India
Filing Date ‘NA 2)S/o Sri M. Gopala krishnaiah
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)Sri M. Ravi Babu
Filing Date ‘NA 2)S/o Sri M. Gopala krishnaiah
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Abstract The preseitvention, air inhale tunnel conduit jet propulsion apparatus and method for flying craft improved appare
method for propulsion of aircraft. The invention apparatus and method provides lifting and thrusting mechanism for Y&t @lan
crafts, Dromes and UAVs. The apparatus includes the following components at least one each: 1) Power source to drive air
and compressor to operate jet and to operate control apparatus of the aircraft 2) air suction fixed/swivel port atftorp of e
fuselage 3) air impeller and compressor 4) motor to drive impeller and compressor 6) swivel/fixed nozzle at aft or/and thetto
fuselage to release pressurised air to give thrust 7) Gear mechanism for power transfer. This apparatus is configameldctntrio
of speed, yaw, pitch, rolling and reactive torque of the aircrafts. The method of this invention provides propulsicaftdsyairc
following the steps comprises 1) air inhaling through fore and/or top of the fuselage/wings/arms, 2peessmam through and/or
along the fuselage/wings/arms and 3) delivering thrust by means of releasing the pressurised air through jet nozAe. pabaés
through tunnel conduit which has accommodated impeller and/or compressor inside, air inpotfiguted at one end and -gétt
nozzle configured at another end of the tunnel conduit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841034281 A
(19) INDIA
(22) Date of filing of Application12/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : FORE WATER SUCKING TUNNEL CONDUIT JET PROPULSION APPARATUS AND METHO
FOR THRUSTING OF MARINE CRAFTS

(51) International classification :B63H11/0(|(71)Name of Applicant :
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(57) Abstract :

Abstract The present invention, fenater sucking tunnel conduit jet propulsion apparatus and method for marine crafts and v
provides improved thrusting mechanism for marine crafts and vessels of varied sizes in open water and in medium wioshte
environmental conditions. The jet apparatus includes the following components at least one each: 1) water suction Fikgulisw
port at fore of the hull through which water is sucked. 2) wiat@eller and/or watecompressor configured in serieth water
suction input port is driven by power source and said power source operates control system of saikssatinad/or to power th
electricalgenerator to charge rechargeable power source 3) A motor is operated by said power source raatiamglegble power
source to drive said watémpeller and/or said waterompressor 4) swivel/fixed nozzle at aft of the hull of saidrjatinecraft is
configured in series with watémpeller and/or watecompressor to release pressurised water totpivst 5) In another way. said
water impeller and/or compressor are operated by power transfer gear mechanism for from power source. The method of t
invention provides propulsion for marieeaft by the steps comprising 1) water inhaling through fotehull by means of impelle
and/or compressor 2) said sucked water is pressurised and accelerated through and/or along the hull in a closed tuandi2)o
diffusing said accelerated water through nozzles at aft of the hull and/or at sidebulf.tBaid control system is configured to
control the speed, yaw, and rolling of the margnaft in desired manner by controlling the quantum and angle of sucked water
and quantity of water diffusing said accelerated water by vjet@&nzzles. Stked water passes through tunnel conduit which ha
accommodated impeller and/or compressor inside, water input port configured at one end ajad m@tele configured at anothel
end of the tunnel conduit.
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(57) Abstract :
ABSTRACT OF THE | NVENTI ON The sol ar thermal energy <col |l
on rotatable cantilevering fr ameifaligheweightsolariememy csllaction degitet

suitable for mounting on balconies of buildings such that each one family having east facing or north facing apartraeetthe
device for cooking of food, heating or boiling of liquids and also ugefldaking purposedhis invention relates to Physical
sciences. This device comprises of following components. 1) A Fresnel lens type sunlight concentrator made of highdntran:
glass or any other suitable highly transparent matesiadh that it is capable of concentrating sunlight on smaller area at its foc
l engt h. 2) A ésolar energy absorberE provided to s aesade
8sol ar energy absorber E i mwldisgamsuppottingdaidi-yesna kens boldwngptanar flarae (20)
&plane mirror type sunlight reflective meansE made ame |
holding and supporting said Fresnel lens, such tlisicapable of specular reflection of most of incident sunlight towards said
absorberSaid plane mirror type sunlight reflective means, solar energy absorber, and said Fresasd kugoorted by same
vertical frame in predefined relative positions. 4 A &verti cal frameE provided to ho
absorber, and said plane mirror type sunlight reflective meamsedefined reflective positions such that sunlight incitlen said
Fresnel lens passes in converging matimeugh said Fresnel lens towards said plain sunlight reflector and gets reflected tow
said absorber and gets concentrated on said sol ar everical
frame such that longitudihaxis of said shaft is at right angle to middle vertical plane of said vertical fr@aid.shaft is provided t
cause controlled rotation of said vertical frame so as to do orientation of said Fresnel lens at right angle to direxitientof
sunlight. 6) Pedestal bearings, or any other suitable bearings, or short length circular pipes welded over guspebyitideso

hold and support said ébhhét sirdehatiteli EadmeansErngfcrtan
éf

provided or supporting pedestal bearings to hold mand
supported by said vertical frameE, and said écantpporedel
Means for orientation of said shaftEs |l ongitudinalhg axi

controlled rotation of said shaft for orientation of said Fresnel lens aperture at right angle to direction dfsnoiitgrs are
provided for ensuring incidence of concentrated sunlight on said solar energy absorber.
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(57) Abstract :

BIODEGRADABLE AND WEAR RESISTIVE COMPOSITE EDGE PROTECTOR The Present invention relates to the
biodegradable box edge protector is made from a composite prepared by mixing of a degradable polymer with naturahéder
from plants to enhamcthe strength, wear resistance and increase the biodegradability. The composite is manufactured by u:
injection moulding technique. The composite is prepared by mixing of a degradable polymer i.e. Polylactic acid (PLA)naith |
fiber i.e. Phragmite Karka fiber to enhance the strength, wear resistance and increase the biodegradability.
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(54) Title of the invention : AUTOMATIC LEGREST LAUNCHING MECHANISM ON A SCOOTER/BIKE/MOPED
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(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract

The following invention is about an automaticesgt launching mechanism on a scooter/moped/bike. It refers toekegused by
the pillion sitting on a scooter, to rest his legs while travelling. This system works by pulling a activator levegpaddjewhich
swings open the legest on both the sides. Enabling the pillion to place his legs on it. A cable is attached to the activator leve
spring operated locking mechanism. The spring operated locking mechanism houseslaageshginwhich locks/unlocks the leg
rests. When the lever is pulled the springded pin recesses inwards which releases theeldg. The legests at its pivot houses a
torsion spring which stores tension when its closed. it exerts a force (actually ta@p@r}ipnal to the amount(angle) it is twisted
the legrest swings open.
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8)ELSA ANTONY K
(57) Abstract :

66.46% percentage of the entire Indian population resides in rural areas. Unlike urban centres that have access torbetiel d
quality clinics, the rural population is still grappling to find 1 basic medical facilitiespid@osed idea is that of an integrated
cubicle machine that could sort out all these issues by providing all basic health care support to the rural societhifidiwithbe
an ideally efficient solution to the beneficiary group. Although, it may sakdile for them to get used to the system, on a longe
they will no longer have to travel long distances to satisfy their health care needs. This can be for sure a great aduancaimet
medicine especially for a country like India.
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(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

System and methad secure data using substitution box are provided. The method includes generating a round kegleffreedre
size of a byte, computing a sum for each value of the round key, applying a mod function on a computed sum with a \taltiee
pre-definad size of the byte associated with the round key for generating an index value, computing a dynamic substitution |
on the computed sum and the index value, wherein computing the dynamic substitution box based on the computed sunex
valuecomprises computing the dynamic substitution box is equal to an exclusive OR (XOR) operation of inverse of a static
substitution box and a byte value of the round key, wherein the byte value is associate with the index value and applyingca
dynamt substitution box on the data for encrypting the data for securing the data. FIG. 1
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Filing Date ‘NA
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Filing Date :NA
(57) Abstract :

A hand held spirometer system comprises of a spirometer body and a differential pressure sensor cabinet operatioredlyoga
communication cable via USB port. The spirometer body has a lower body structure (1) whichrhigideantroller board, an LCI
Module, a battery (2) and USB connections (3). Its upper body structure (4) accommodates a TFT colour display (15) and ¢
on/off switch (14). The differential pressure sensor cabinet has a top part (7) which is jadogdh Suitable fasteners to a bottom
part (8) to form the cabinet. The cabinet accommodates a differential pressure circuitry, a differential pressure settsorfitmd
mesh membrane (5) which is placed in cavity (6), sandwiched between the two parts.
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(57) Abstract :

The present disclosure relates to the field of frictionpgticessing. A friction stir processing tool (100), of the present disclosurt
a reservoir (102) for suppling abrasive particles for making a surface composite on a workpiece (103). The tool (1003Ifudtse
a body (104), a provision (105), a skaer (106), a pin (108), a passage (110) and a detachable cap (112). The pin (106) exte
the shoulder (106) for carrying out the friction stir process. The passage (110) is defined between the reservoir j&0xt)arder
(106), and opens at tiskoulder (106) adjacent to the pin (108) facilitate uniform distribution of the abrasive patrticles therethr
during the friction stir process. The provision of the reservoir means (108) to supply the abrasive particles reducesiting coat
and mahining time.
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(57) Abstract :

Title: Borewell rescue saving mechanical equipment(BRSME) The present invention proposes a borewell rescue saving mt
equipment for rescuing of children trapped in a narrow diameter well. In specific, the invention comprising rotatiagsghdven b
toothed gear members that lock on to the clothing of the child trapped in the well and thereby aid in bringing out Thee child.
invention further comprises a raising tool with one end provided with spring release levers that providersifiipg the child
from the well. The equipment can be pre assembled and can be readily set up at the rescue site. The invention is advantag
providing easy, safe and reliable rescue means.
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(57) Abstract :
ParkinsonEs is a clinical syndrome characterized byuated ¢
the neuroprotective effect of ethanolic extract of eBmos)

Swiss albino mice. Animals were divided into 6 groups 5 animals each for the study. Ethanolic extract of Boswelliaexe gaita
resin 500mg/kg when give orally has shown better result when compared to that of carbidopa treated group. Catélepsy act
Actophotometer method, wire hanging test, grip strength test, vertical pole test, FST were determined for the screening
Neuroprotective effect of this plant extract. Boswellia serrata oleo gum resin 500mg/kg has reduced the free raditsa lbgvels
showing positive effect in SOD, MDA, GSH.
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(57) Abstract :

Solar Thermal Atmospheric Moisture Extractoomprises solar water heater, adsorption chiller unit, air handling unit. Water is
heated, stored for supplying to vacuumized chiller unit, which makes water impregnating silica gel, to evaporate/desbep, an
condensation chamber. Evaporated watedeases due to cold water circulating through condensation coil, enters evaporatio
chamber in liquid form, wherein it undergoes cold evaporation due to vacuum and rises in vaporous form, into adsorption/d
chamber, to be adsorbed by silica gel. ¥va chilled in cold evaporation coil and distributed through air handling col in air har
unit and precipitates moisture in air for filtration and use. Hot water flows from hot water tank to adsorption/desaptimar ch
through three core solenoidlives. Condensation and evaporation chamber connect to adsorption/desorption chamberaya or
valves.
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(32) Priority Date

(33) Name of priority country

(86) International Application No
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(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A01G9/0:
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)ROHINI IYER
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(72)Name of Inventor :

1)ROHINI IYER

(57) Abstract

A bio-degradable, environment friendly, cAeffective light weight pot, made out of natural rubber and rublaeste, using no wate
during manufacture, and using ligiellulosic coir to retain greater strength, avoiding-nemewable resources viz. gland cement
concrete. This is basically a npolluting 'greerplantproduct' that goes back to the emgk of cultivators.
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT ARTIFICIAL TONGUE AND METHOD OF MANUFACTURING THE SAME Disclosed herein is a ftoric
artificial tongue (102), which is an integration of fterials and micrelectronics with a human body. The artificial tongue (10
made up of a biwesinsubstrate and micrelectronics part. The micrelectronics part is an array of lon selective field effect
transistors or ISFETs (104) and flat interface nerve electrodes (106). The ISFETs (104) senses variable stimuli antthdased
stimuli generates @ariable current and a variable drain source voltage, which results in an electrical impulse. The flat interfa
electrodes (106) are configured to receive the electrical impulse(s) and to conduct the electrical impulses onto maaterivea
(108), connected to each pair of said flat interface nerve electrodes (106).
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(54) Title of the invention : METHOD AND SYSTEM FOR IMPROVING REPLICA ALLOCATION TIME IN A MOBILE
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention proposes a light weight replica allocation algorithm with reduced replica allocation time and wethereof
messages involved during replica allocation. The existing algorithm for replication in MANET are analyzed and presented
optimizations in the steps involved so that the overall replica allocation time and the messages involved are reduge@xteatle
The FSR (Fisheye state routing) protocol along with the replication algorithm is used that finds the hop count by wkith a nc
connected from the other node.
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(61) Patent of Addition to Application Number ‘NA 4)Ms.R.Maheswari
Filing Date ‘NA 5)Dr.V.Kamatchi Kannan

(62) Divisional to Application Number ‘NA 6)Dr.K.Ganesh Kumar
Filing Date ‘NA 7)Mr.K.Anandhakumar

8)Ms.A.Little Judy
9)Mr.R.Senthil Kumar
10)S.SUDHARSAN

(57) Abstract :

Wireless communications has become the bottom line of intelligent systems. They are seldom used for traffic monitontrglar
in developing country like India. Th@roposed system monitors the traffic violations and alerts the violator about the penalties
charges that will be raised after the violations. The design consists of GSM and GPS traffic of vehicles and RFID imleatifiotht
booths. The violatorsra charged and the alert messages of charges pressed and penalty deducted will be displayed in the r
fixed in vehicle as well as text messages. Parking availability and no entry alerts are also available and customizaisierby th
Using such techriogies and traffic tracking the violations against traffic rules can be minimized or decreased to zero. This te
can also be used in auto toll payments. This is realized by linking the UID (Aadhar Number) with the system, througk whick
penalty @ the toll payment can be deducted from the linked bank accounts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841028887 A
(19) INDIA
(22) Date of filing of Application :01/08/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : PROCESS FOR THE PREPARATION OF GABAPENTIN

. e :EO3C|(71)Name of Applicant :

(51) International classification 1/00 1)DIVI'S LABORATORIES LTD.,
(31) Priority Document No :NA Address of Applicant :72/23(P)/DIVIS/303; DIVI
(32) Priority Date :NA |TOWERS; CYBERHILLS, GACHIBOWLI; HYDERABAD
(33) Name of priority country :NA [500032, TELANGANA, INDIA. Telangana India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)SATCHANDRA KIRAN DIVI
(87) International Publication No :NA 2)MYSORE ASWATHANARAYANA RAO
(61) Patent of Addition to Application Number ‘NA 3)SURENDRA KALYAN NUTHI

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Process for the Preparation of Gabapentin The invention discloses a new process for the preparation of Gabapentin vgeieh
the reaction opiro[cyclohexang59-(3,7-diazabicycle[3.3.1]Jnonane}P,4,6!,8tetraone (diimide) with an alkali to obtain 1,1
cyclohexane diaceitic acid monoamide (CDMA). CDMA on Hofmann reaction provides gabapentin. An improved process fc
preparation of the stang compound, diimide, from 2 -dioxo-3-azaspiro [5.5] undecan&, 5dicarbonitrile is also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841033956 A
(19) INDIA
(22) Date of filing ofApplication :10/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : HORIZONTAL AXIS, CAM GUIDED, TELESCOPIC BLADE, YAW CONTROLLED WIND MILL

(71)Name of Applicant :

1)Dr.A.Karthikeyan

Address of Applicant :Professor Department of Mechanic:

Engineering Malla Reddy College of Engineering Maisammas
Secunderabad500 1M Tetangana State Telangana India
(72)Name of Inventor :

1)Dr.A.Karthikeyan
:FO3D7/02; | 2)Dr.P.Velmurugan

(51) International classification F03D7/0204| 3)Dr.S.Ananth

(31) Priority Document No ‘NA 4)Dr.S.Rinesh

(32) Priority Date ‘NA 5)Dr.A.Kannagi

(33) Name of priority country ‘NA 6)Mr.A.Arokiaraj Jovith

(86) International Application No ‘NA 7)Dr.S.K.Mouleeswaran
Filing Date ‘NA 8)Mrs.K.Thamaraiselvi

(87) International Publication No NA 9)Dr.V.Rathinam

(61) Patent of Addition to Application Number  :NA 10)Dr.A.Saravanan
Filing Date ‘NA 11)Dr.R.Jayakarthik

(62) Divisional to Application Number ‘NA 12)Dr.A.Mummoorthy
Filing Date ‘NA 13)Dr.V.M.Senthil Kumar

14)Dr.N.Kamalamoorthy
15)Mr.N.Parthipan
16)Dr.P.Suresh Kumar
17)Prof .S.Meenakshi
18)Dr.M.Suganthi
19)Dr.T.Sivakumar
20)Dr.S.M.Kamali

(57) Abstract :

The Horizontal Axis Wind Turbine (HAWT) is more commonly used than the Vertical Axis Wind Turbine (VAWT). Normally
HAWT is more efficient compared to the VAWT. Because its swept area is larger than VAWT. Most of the HAWT are not ef
when hey are installed closed to the ground where there is low wind velocity also the tall tower and long blades are venry ex
and difficult to transport and install. Another disadvantage of HAWT is that it is difficult to perform repairing opeeatiaselihe
gear box, generator and the rotor are all placed at the top of the tower. To overcome these difficulties a new HAWaddalesi
utilize the low altitude wind velocity in an effective manner. This HAWT is so designed as to enhance a maxim@nameafdhe
wind mill has telescopic blades guided by cam arrangement where the wind energy has positive effect and the minimuraast
where the effect is negative. This enhance the torque availability as the negative torque is minimized. Enanweffdrtive wind
mill for green house annliratinn
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/09/2018

(21) Application N0.201841034328 A

(43) Publication Date28/09/2018

(54) Title of the invention : A SYSTEM FOR STUDENTS MANAGEMENT AND A METHOD THEREFOR

:G06F11/140Z|(71)Name of Applicant :
(51) International classification GO06F11/1438| 1)SUBRAMANIAN, Nalin Vimal Kumar
GO06F11/1458 Address of Applicant :Technical Director, SNS College of
(31) Priority Document No :NA Technology, SNS Kalvi Nagar, Sathy Main Road,
(32) Priority Date :NA Vazhiyampalayam, Coimbatore, Tamilnadé41035. TamiNadu
(33) Name of priority country ‘NA India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SUBRAMANIAN, Nalin Vimal Kumar
(87) International Publication No " NA 2)Periasamy, Prakasam
(61) Patent of Addition to Application Number :NA 3)Rajasekharan, Bamini
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a system for students management system and more particularly to improve their outcome
checking attendance and assessing& auditing the students skills. Said system comprises a plurality of communicatiyyvakdyi
server (2), student data aggregation system (3) and database (4), wherein the student data aggregation system (3jstnatiaie
module (31), data gathering module (32), updating module (33), analysing module (34), and output module (35), ahdiesso i
face recognition technology for checking students attendance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035475 A
(19) INDIA
(22) Date of filing of Application :20/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR ACHIEVING HIGHER SPECTRAL AND ENERGY EFFICIENC
IN INDEX MODULATION TRANSCEIVERS

(51) International classification :H04B10/60  (71)Name of Applicant :
HO04B14/00 | 1)SRM INSTITUTE OF SCIENCE AND TECHNOLOGY

(31) Priority Document No :NA Address of Applicant :SRM Nagar, Kattankulathur,
(32) Priority Date :NA Kancheepuram 603203, Tamil Nad, India Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)ARUMBU VANMATHI NEDUNCHERAN

Filing Date ‘NA 2)MALARVIZHI SUBRAMANI
(87) International Publication No *NA 3)VIJAYAKUMAR PONNUSAMY
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The embodiments of the present invention provide a system and method for achievinggaigtial efficiency using i
index modulatiorbased transmitter and detector. The design and performance analysis-8STBEESM(F) transceivers compris
capacity optimized antenna selection, space time coding, multiple constellations. In this sysktemdddlatiorbased transmitter
and detector design for 20 bpcu is proposed which is termed Transmit Antenna SelectedrBpd&ieck Coded Enhanced Spatic
Modulation with flexible coefficients TASTBCGESM(F). Introduction of flexible coefficients, amt@a selection and multiple
constellations in the transmitter design improves 5.5 dB over Enhanced Spatial Modulation (ESM) scheme. The detection ¢
based on BLAST architecture namedJBirAST and compressed sensing(CS) are proposed and their campeahalysed. The
secondary constellation points used for transmission are constructed based on linear and cubic spline interpolatics) telctwhiq
conserve the minimum Euclidean distance criterion. [FIG.1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035650 A
(19) INDIA
(22) Date of filing of Application :21/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : A SELF BALANCING OSCILLATION DRIVE ARRANGEMENT

(51) International classification :BO6B1/0(|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)dMaic Innovations Pvt. Ltd
(32) Priority Date :NA Address of Applicant :23/1,Mahanteshwara Layout
(33) Name of priority country :NA Bylakonenahalli,DasanapuraHobli,Bangal®@2123,Karnataka
(86) International Application No :NA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)J Felix
(61) Patent of Addition to Application Number ‘NA 2)S V Prashant
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A SELF BALANCING OSCILLATION DRIVE ARRANGEMENT The oscillation drive arrangement includes a base havirss
end and a second end. A first oscillation link is mounted on the first end of the base. A second oscillation link yshinggall
mounted on the second end of the base exposing a first end and a second end. A working frame is hinge moanttuesteanc
end of the first oscillation link and the first end of the second oscillation link. A rotary shaft is mounted proximaktmotick
oscillation link.The rotary shaft has a pair of opposingly mounted eccentric tie rod, wherein, the caatidgarahthe pair of
eccentric tie rods provides the self balancing of the mass, during the oscillation. FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841011751 A
(19) INDIA
(22) Date offiling of Application :28/03/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : A TURN INDICATION SYSTEM OF A VEHICLE AND A METHOD FOR OPERATING THE SAN

. e :HO1L | (71)Name of Applicant :

(51) International classification 20/74:| 1)ATHER ENERGY PVT. LTD.
(31) Priority Document No :NA Address of Applicant :3rd Floor, Tower D, IBC Knowledge
(32) Priority Date :NA |Park, Bannerghatta Main Road, BengalG60029, Karnataka,
(33) Name of priority country :NA |India. Karnataka India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date :NA 1)RITESH TEKRIWAL
(87) International Publication No *NA 2)ADITYA SINGH KOTHARI
(61) Patent of Addition to Application Number ‘NA 3)CHAITANYA GANAPATHI HEGDE

Filing Date :NA 4)SURYA KIRAN ORUGANTI
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A turn indication system (10) of a vehicle comprising: a festsor (20) configured to sense a turn angle of the vehicle; a secor
sensor (30) configured to sense an instantaneous speed of the vehicle; a timer (40) configured to measure a turma offrtime ¢
signal; a processing subsystem (50) operatively cdupl¢he first sensor (20), the second sensor (30) and the timer (40), and
configured to: tune an initial turn angle to a reference turn angle value upon activating a turn signal; tune a turto cffréfeeence
turn off time value upon activating artusignal; compare the turn off time with a threshold turn off time; compare the instantar
speed with a speed threshold based on a sensed instantaneous speed received from the second sensor; compute a&tarnca
between the initial turn angland an instantaneous turn angle based on a sensed turn angle received from the first sensor; c
turn angle difference with a threshold turn angle; update the turn off time based on a compared turn amngiepactd turn speec
and deactivatéhe turn signal when the turn off time is equal to the threshold turn off time.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/09/2017

(21) Application N0.201741033476 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : PROCESS FOR PREPARING TRIPEPTIDE CONTAINING OLCANOLIC ACID AND ITS

THERAPEUTIC APPLICATIONS THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61K8/365;
A61K8/4953
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)MUHAMMED MAJEED

Address of Applicant :19/1, AND 19/2, 1ST MAIN, 2ND

PHASE, PEENYA INDUSTRIAL AREA, BANGALORE 5600¢
Karnaaka India

2)KALYANAM NAGABHUSHANAM

3)LAKSHMI MUNDKUR

4)RAJENDRAN RAMANUJAM
(72)Name of Inventor :

1)MUHAMMED MAJEED

2)KALYANAM NAGABHUSHANAM

3)LAKSHMI MUNDKUR

4)RAJENDRAN RAMANUJAM

(57) Abstract :

The present disclosure providagleanoyl tripeptide to prevent skin aging. More specifically the invention discloses the anti
collagenase, antlastase, enhancement of T-GFsecretion in fibroblasts, UV protection, oxidative stress protection, and other
properties of the oleancy{VK tripeptide which aids in preventing skin aging.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741033477 A
(19) INDIA
(22) Date of filing of Application :21/09/2017 (43) Publication Date28/09/2018

(54) Title of the invention : ALCOHOLIC BEVERAGE COMPOSITION CONTAINING BACILLUS COAGULANS

(71)Name of Applicant :
. I :A23L| 1)Muhammed Majeed
(51) International classification 2/38 Address of Applicant :20 Lake Drive East Windsor08520
(31) Priority Document No :NA [USAU.S.A
(32) Priority Date ‘NA 2)Kalyanam Nagabhushanam
(33) Name of priority country ‘NA 3)Shaheen Majeed
(86) International Application No ‘NA 4)Furgan Al
Filing Date ‘NA 5)Sivakumar Arumugam
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Muhammed Majeed
Filing Date ‘NA 2)Kalyanam Nagabhushanam
(62) Divisional to Application Number ‘NA 3)Shaheen Majeed
Filing Date ‘NA 4)Furgan Ali
5)Sivakumar Arumugam

(57) Abstract :

A probiotic-alcoholic beverage composition comprising Bacillus coagulans is disclosed herein wherein the said spore or ve(
cell of Bacilluscoagulans exhibited high recovery, tolerability, compatibility and viability of spores and vegetative cells after
Methods for brewing an alcoholic beverage composition comprising Bacillus coagulans wherein said spore or bacterium is
during pe-fermentation, during fermentation and post fermentation stages are also disclosed.

No. of Pages : & No. of Claims : 1

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36417



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741045135 A
(19) INDIA
(22) Date of filing of Application15/12/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM AND METHOD FOR SECURING RAW AND ANALYZED DATA

. e :G06F21/0C|(71)Name of Applicant :

(51) International classification HO4L29/06 | 1)M.SHARMILA BEGUM
(31) Priority Document No :NA Address of Applicant :No.249, Bharathi Nagar, Nilagiri
(32) Priority Date :NA Panchayat, Thanjavur Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)M.SHARMILA BEGUM

Filing Date ‘NA 2)DR A.GEORGE
(87) International Publication No NA 3)V.RAJKUMAR
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

SYSTEM AND METHOD FOR SECURING RAW AND ANALYZED DATA The present invention relates to system and met
for securing raw and analyzed data using the combination of hardware and software key generation for encryption and dée
system comprising aéxternal hardware device; and data security module. The data security module is wired or wirelessly cc
to a data analytic framework in a portable device through the external hardware device. The system reads firmwareealdéara
hardware dvice provided to the users and generates secured unique key for encryption and decryption. The generated sec
key is used for authentication of the particular user of the data analytic framework before providing data to themnT healysie
the data through the data analytic framework along with the external hardware device. Advantageously, the present inventi
eliminates repeated presumption of a password or encryption key. Figure 2
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201841034833 A
(19) INDIA
(22) Date of filing of Application :15/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : VIDEO PIRACY SOURCE IDENTIFICATION METHOD AND SYSTEM USING REAIME
INTEGRATION OF VERIFIED PERSONAL IDENTITY

. . :G06F21/1C|(71)Name of Applicant :

(51) International classification GO6F21/62| 1)NOUFAL K.P.
(31) Priority Document No :NA Address of Applicant :Karikkum Prath House Parel, Thoo!
(32) Priority Date :NA Post, District Malappuram, RiB79357, Kerala. Kerala India
(33) Name of priority country ‘NA 2)MOHAMMED ASHRAF V.K.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)NOUFAL K.P.
(87) International Publication No NA 2)MOHAMMED ASHRAF V.K.
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Theinvention relates to a method facilitating the real time integration and exhibition of verified personal identity of tike user

Mobile Number on all movie frames without disrupting the viewing experience in the form of watermark or text display using
backend rendering techniques, front end overlay methods in different combinations with random placements at random inte
make it difficult to mask the personal information by any means while doing any kind of copying and is applicable togstidaos
to identify the source of piracy. The method comprises of the following steps: receiving the user data such as mobaachumb
name, verifying the identity of the user by providing secured access to the server with the generation of one timeg(@as3word
the provided mobile number, selecting the video content from the collection library on request of the user, integraimigitamgl €
the user detail such as mobile number and name on all frames of the video content randomly in varioushf@snsagacmark, tex
display etc., delivering the requested video content to the user along with the overlaid details, wherein the usemheacoviemtt

through video content viewer provided along with the overlaid details on the content. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841034865 A
(19) INDIA
(22) Date of filing of Application :15/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : A METHOD OESTIMATING LUPEOL

(51) International classification :A61K31/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)SRM INSTITUTE OF SCIENCE AND TECHNOLOGY
(32) Priority Date :NA Address of Applicant :Kattankulathur, Chen&®i3203, Tami
(33) Name of priority country :NA Nadu, India Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)K. llango
(87) International Publication No NA 2)R. Mohan Kumar
(61) Patent of Addition to Application Number  :NA 3)R C Satish Kumar
Filing Date ‘NA 4)Srikalyani V
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure providesnethod of estimating lupeol in a sample. The method comprises the steps of preparing a se
Manasamitra Vatakam; wherein manasamitra vatakam is anticipated to contain lupeol. A standard solution of lupeol ifopref
estimation purposes.The choatographic behavior of Lupeol is optimized using an experimental design approach called Cen
Composite Design model. The test sample is then subjected to chromatography to obtain a chromatogram. The chromatog
analyzed for retention time tifie separated components to estimate lupeol in Manasamitra Vatakam.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035266 A
(19) INDIA
(22) Date of filing of Application :19/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : SWATENISER

:F25B1/00;|(71)Name of Applicant :
(51) International classification F25B39/02| 1)MITHILLESH KUMAR
F25B7/00 Address of Applicant :1636 MATHUR MMDA, TAMIL
(31) Priority Document No :NA NADU CHENNAI INDIA 600068. Tamil Nadu India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MITHILLESH KUMAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

When the conventional condensers used nowaahich consume a large amount of resources for its operation are replaced b
Swateniser, no loss of steam or water occurs and it requires some amount of electricity for operation which is lesedg@magt
by a circulating water pump also the sizated Swateniser is much less as compared to that of the conventional condenser, it
to implement, to maintain, to replace also it is very reliable. Its cost is very much less as compared to that of anabicoexitmse
and it has more operatidrefficiency i.e. higher volumetric as well as thermal efficiency as compared to the conventional con
which consume more resources and the land requirement of the power plant is reduced also the need for cooling towatsds
So the preservkresources can be used to meet the needs of the society.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035749 A
(19) INDIA
(22) Date of filing of Application :22/09/2018 (43) Publication Date 28/09/2018

(54) Title of the invention : A FOREST MONITORING SYSTEM

(71)Name of Applicant :
1)Dr.R.NARESH
Address of Applicant :S/O RAMU, SCHOOL OF
COMPUTING, SRM INSTITUTE OF SCIENCE OF
TECHNOLOGY, KATTANKULATHUR - 603203 TAMIL
NADU INDIA. Tamil Nadu India

(51) International classification :G01B7/0(
(31) Priority Document No ‘NA é;g:g?gﬁgﬁép\JA
(32) Priority Date ‘NA 4)Dr.K.SUMATHI
(33) Name of priority country ‘NA 5)Dr.P.SANTHI
(86) International Application No ‘NA n
Filing Date ‘NA 6)Dr.A.SHANTHINI
(87) International Publication No :NA gmz \H/El\f_gl\,?\\(/fc-:r':ngIuA
(61) Patent of Addition to Application Number ‘NA ‘ f .
Filing Date ‘NA (72)Name of Inventor :

1)Dr.R.NARESH
2)Dr.P.SUPRAJA
3)Dr.P.PANDIARAJA
4)Dr.K.SUMATHI
5)Dr.P.SANTHI
6)Dr.A.SHANTHINI
7)Mrs. V.M.GAYATHRI
8)Mrs. HELEN VICTORIA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Present invention relates to a forest monitoring system, said system preventing felling of trees afictfprEstprising: a tree uni
and a server unit; wherein the tree unit comprise of a power source, an array of sensors, a GPRS@ahtatier; and is in fornm
of a microchip; wherein the server unit comprises of server for receiving information from the tree unit and storingnth&dnfo
The information is transmitted from the tree unit to the server unit via data string/fraiméewmet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841035758 A
(19) INDIA
(22) Date of filing of Application :22/09/2018 (43) Publication Date : 28/09/2018

(54) Title of the inventon FRESNEL LENS HOLDI NG ROTATABLE SHAFT &SUPF
CANTILEVERING OUT TOWARDS EAST OR WEST

(51) International classification :F24523/3(| (71)Name of Applicant .
G02B3/08 | 1)VOORADI RAJESHWARA PRASAD

(31) Priority Document No :NA Address of Applicant :V. RAJESHWARA PRASAD, Housi
(32) Priority Date :NA No: 2-4-118, Ramnagar street, Hanamkonda Town, Waranga
(33) Name of priority country ‘NA (Urban) District, Telangana State, INDIA PIN Code: (50860
(86) International Application No ‘NA Telangana India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)VOORADI RAJESHWARA PRASAD
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The solar thermal energy collection device named as Fresnel lens holding rotatable sha
gsupported on rotatabl e fr amei8asplarrdoking deviee suitablg foranounting an dedias,
or alongouter face of column or a slab. The present invention relates to Physical Sciences. This device comprises of follow
components. 1) One or more Fresnel lens type sunlight concentrators made of highly transparent glass or any otheyhdyitab
trans@rent material and provided to serve the purpose of concentrating most of the incident sunlight towards focus of Fnesi
2) A frame provided to rigidly hold and s upwdappingmannetaid |

€Fresnel |l enses holding frame is provided for hol diong
energy absorbersE provided to serve the purposeeofjyahbdé:
are supported by a vertical fratpewh i ch in turn is held and supported by s
held and supported by said Fresnel lens holding frame) along bottom side of said Fresnel lens holdiSgittarasical frame is
provided to hold and support said solar energy absorberat f oc al points of said meassé
connected rigidly to said Fresnel lenses holding frame such that longitudinal axis of saisl sitfadtr ialong longitudinal axis, or
along lateral axis of said Fresnel lenses holding fr&®.i d shaft is provided to cause

holding frameE so as to do or i ent artofimcidentstnlightd)iPedestlrbeasngse dr ¢
other suitable bearings, or short length circular pipes welded over gussetplagpes ovi ded t o h ol dor shaftdike
meansEconnected at either aiskes ddwtldri ngndg aafe Esdind f&FRrcas
cantilevering frameE provided &for supporting pecbensctedat
either side outer ends of Ssdai dcaRtesreeolerliagsés amelEdii sg
edge of a sl ab or along a outer face of a col umn. odréctioM:¢
of incident sunlight, and means for causing corgbhotation of said shaft for orientation of said Fresnel lens aperture at right i
to direction of incident sunligkhtare provided for ensuring concentration of sunlight at focus of said Fresnel lens.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841025058 A
(19) INDIA
(22) Date of filing of Application :05/07/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : PADDY THRESHING MACHINE

. e :F23LC|(71)Name of Applicant :

(51) International classification 3/00 1)MR.P.MUTHURAMAN
(31) Priority Document No :NA Address of Applicant :NO.33, SUNSHINE APARTEMENT
(32) Priority Date :NA |2ND MAIN ROAD, AGSCOLONY, VELACHERY, CHENNAI,
(33) Name of priority country :NA | TAMIL NADU, INDIA, PIN CODE 600 042. Tamil Nadu India
(86) International Application No ‘NA 2)DR.K. VIMALANATHAN

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)MR.P. MUTHURAMAN
(61) Patent of Addition to Application Number ‘NA 2)DR.K. VIMALANATHAN

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Paddy Threshing Machine Now days the farmers are using big machineries or olden days methods for harvesting the rice ¢
The olden days method requires more man power and time, more human energy is heeded. The modern machineries are |
initial cost, fuel is required. The solving both problem using simple machine. An electric motor powered chain drive waghet
chain sprocket and the pulley are connected with shaft hence the pulley was moving ,main drum was connected with palle)
drum was rotate with high speed at the time the rice crop was place on, the main drum the rice was separate from éhe crop
harvesting rice separating both are done by using simple harvesting machine. The machine was using man power onlgyha
using simple mechanism chain drive and pulley drive that is less weight can shift one place to another place is dad\gdbtisni
low, easy to operate. The less human energy is requiredrieadly, not fuel is required.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831007916 A
(19) INDIA
(22) Date of filing of Application :03/03/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : AMPPARATUS FOR TESTING CONTAINER HANDLING SPREADER

(51) International classification :C12Q1/2:|(71)Name of Applicant :
(31) Priority Document No :NA 1)NCGB MARINE PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :3A, St. George Terrace, Hastings,
(33) Name of priority country :NA Kolkata West Bengal India 700022
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MUKHERJEE, Som, Shanker
(87) International Publication No *NA 2)BASU, Kalyan, Kumar
(61) Patent of Addition to Application Number ‘NA 3)ROY, Pradip, Dutta
Filing Date ‘NA 4)MUKHERJEE, Sreya
(62) Divisional to Application Number ‘NA 5)SHEET, Amiyo
Filing Date :NA
(57) Abstract

A portable and expandable apparatus for testing container handling spreader is disclosed. The apparatus applies loathtro
spreader (70) without removing it from the crane or lifting appliances external heavy loads. The apparatus compasedrainae
(10) on which the spreader (70) to be tested is placed upon. A pushing member (30) is placed between the base frame (10
actuator (40), said actuator (40) being operably coupled to a control unit (60) by a pipe (50). The control uoivi(&) e
necessary load to the actuator (40) to push the pushing member (30) against the spreader (70) to be tested.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under sction 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009532 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A SUPER HYDROPHOBIC COATING COMPOSITION AND COATING METHODS

(51) International classification :C01B25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Indian Institute of Technology, Kanpur
(32) Priority Date ‘NA Address of Applicant :Dean, Research & Development, R
(33) Name of priority country ‘NA Number 151, Faculty Building, Post Office: IIT Kanpur, Kanpi
(86) International Application No :NA 208016, Uttar Pradesh, Indidtar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Krishnacharya
(61) Patent of Addition to Application Number ‘NA 2)Sanjeev Kumar Ujjain
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present Invention generally relates to superhydrophobic coating. More particularly, the Invention provides superttydrof
coating compositiomand a coating method for hydrophobically modifying a surface.

Figure |
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/03/2017

(21) Application N0.201711009544 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : ANTIOXIDANT, ANTHINFLAMMATORY COMPOSITIONS AND USES THEREOF

(51) International classification :C01B25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Malaysian Palm Qil Board
(32) Priority Date :NA Address of Applicant :No. 6, Persiaran Institusi, Bandar B
(33) Name of priority country :NA Bangi, 43000 Kajang SELANGOR MALAYSIA Malaysia
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Ravigadevi Sambanthamurth
(87) International Publication No *NA 2)Tan Yew Ai
(61) Patent of Addition to Application Number ‘NA 3)T. G. Sambandan
Filing Date ‘NA 4)Cho Kyun Rha
(62) Divisional to Application Number ‘NA 5)Anthony J Sinskey
Filing Date :NA
(57) Abstract :

Compositions comprising oil palm phenolics and shikimic acid or derivatives thereof and their use in enharckidading and

antiinflammatoryproperties. Fig 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009555 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of theinvention : A SEMISYNTHETIC DIET FOR MASS REARING FIVE SPECIES OF GENUS BACTROCERA
(INSECTA: DIPTERA: TEPHRITIDAE) OF AGRICULTURAL AND QUARANTINE SIGNIFICANCE.

(51) International classification :A23K10/37|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH
(32) Priority Date ‘NA (ICAR)
(33) Name of priority country :NA Address of Applicant :KRISHI BHAWAN DR. RAJENDRA
(86) International Application No ‘NA PRASAD ROAD, NEW DELH#110001 INDIA Delhi India
Filing Date ‘NA (72)Name d Inventor :
(87) International Publication No NA 1)DR. KALIA VINAY KUMARI
(61) Patent of Addition to Application Number  :NA 2)DR. YADAV BABITA
Filing Date :NA 3)DR. SETHI TANU
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to sesynthetic diet developed as feed for rearing maggots of five species of Bactrocera viz., C
fruit fly, B. dorsalis Hendel; Peach fruit fly, B, zonata Saunders; Guava fruit fly, B. correcta Bezzi; Melon fruit fly, B. cucurbit
and B. tau Walker, of agricultural and quarantine significance. This invention discloses the use of the semisynthestlgies di

egg laying receptacle and rearing media for larvae followed by simplest way of pupa collection. The diet is based on seaso
vegetables (188 parts) available round the year [Bitter gourd (Mordica charantia)! cucumber (Cucumis sativus)! lvy goaiid
grandis)] and gelled by AgarIL5 parts) to get the consistency of feed, like a natural fruit pulp suitable for larval rearing. It is
alternative in terms of nutritional needs of fruit flies as of natural hosts. Rearing of maggot orettiedrdiet is hygienic as there

was no foul odor due to feeding of maggots or fermentation or microbial infestation as of natural host. Moreover, tba! lialtsy
and adult production are at par or better to the natural hosts. Above all the digtamaxal, simple to prepare, labor efficient for

sustainable large scale production of fruit flies. So far no such other commaosysehdtic diet and rearing method is available it
market for mass production of fruit flies of economic importancadtal. This invention expects a bright future both for researct
and concerned commercial entrepreneurs.

i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009565 A
(19) INDIA
(22) Date offiling of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A METHOD FOR PRODUCING SLIM FANCY YARN AND A MACHINE FOR PRODUCING SLI
FANCY YARN USING SAID METHOD

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RICHA KAUSHIK
(32) Priority Date :NA Address of Applicant :Sector 21C, Faridabad, Haryana
(33) Name of priority country :NA 121004, India Haryana India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)RAMESH CHANDER YADAV
(87) International Publication No *NA 2)SHYAMA KUSHWAHA
(61) Patent of Addition to Application Number  :NA 3)SHEPHALI KAUSHIK
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present subject matter relates to a ring frame machine for producing slim fancy yarn (209). The machine compiiggs a (
system (200) and an electronic conahel for controlling the drafting system (200). The drafting system (200) has a pair of k
rollers (BR)(205) coupled with a roving (R2) (201) via a guide (G1) (203) to feed effect fibers and a pair of middIEMB)€Z06)
coupled with a roving (R1(202) via a guide (G2) (204) to feed base fibers. Further, a pair of front rollers (FR) (207) configure
deliver the fancy fiber which is combination of the base fibers and the effect fibers. The machine has an earthing E)d@080! ¢=
providedin between the pair of back rollers (BR)(205) and the pair of middle rollers (MR) (206) to bypass electric charge at
fibers to obtain the fancy yarn by removing matching problem of the effect fibers on the base fibers. To be publisiyegewdth fi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009566 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention PROTECTION DEVICE FOR CYLINDER LOCK

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LIMITED
(32) Priority Date :NA Address of Applicant :D4.1, Sector 59, Noida 201301, Ut
(33) Name of priority country :NA Pradesh, India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Bhanu Seth
(87) International Publication No " NA 2)Deepak Goswami
(61) Patent of Addition to Application Number ‘NA 3)Ajay Kumar Sharma

Filing Date ‘NA 4)Vikram Puri
(62) Divisional to Application Number ‘NA 5)Rajender Kumar

Filing Date :NA
(57) Abstract :

A protectiondevice (12) for a cylinder lock having a case (26) configured for mounting over a rotor (22) and a rotary shutter
mounted on the case (26). The rotary shutter has a first rib (58). A rotor head (32) is configured for placing on angdleagain
to rotate together with the rotor. The rotor head defines a keyhole opening (70). A sliding shutter (34) is placechsiciityer
recess (64) defined by the rotor head. The sliding shutter has a head adapted to selectively cover the keyhaledoaahiagk (7¢
extending from the head. The rotary shutter is rotarily movable between a shut condition wherein the first rib engagdsahene
sliding shutter to retain the head in a position covering the keyhole opening, and an open coneigonttv first rib moves away
from the shank. FIG. 2

{
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009576 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date 28/09/2018

(54) Title of the invention : WINDSHIELD MOLDING STRUCTURE FOR AERODYNAMIC DRAG, NOISE AND ORVM
VISIBILITY IMPROVEMENT

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)DEVESH BAJPAI
(87) International Publication No *NA 2)GAURAV KUMAR
(61) Patent of Addition to Application Number :NA 3)FELIX REGIN A

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to multi stepped windshield molding structure (400) in vehicle for impralyingraier
drag coefficient and ORVM visibility. The present windshield molding structure (4@®signed to provide smooth air flow over
windshield Apillar junction and at the same time ensures the restriction of water flow epidlaAfrom obstructing the visibility of
ORVMs during rainy conditions. The present windshield molding structengdms a multichannel path for water flow using step
which avoids the formation of vortices leading to better aerodynamics and reduction in wind noise. To be publishedéwith Fi¢
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711009577 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : INTAKE AIR MANIFOLD WITH TUMBLE GENERATION MECHANISM

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Roadsafat Kunj
(33) Name of priority country :NA New Delhi- 110070 India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)SINGH, AMANDEEP
(87) International Publication No *NA 2)POONIA, SANJAY
(61) Patent of Addition to Application Number ‘NA 3)SINGH, JASPREET

Filing Date ‘NA 4)KUMAR, NARINDER
(62) Divisional to Application Number ‘NA 5)SHARMA, SHAILENDER

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to an itiakeanifold with tumble generation mechanism to improve knock resista
In the intake air manifold (402) a ramp shape tumble generating structure (406) provided to change the air ff@etmmote
generate the air flow stream so that air entecombustion chamber from front of valve face and rotate around crank axis in
combustion chamber and generate high level of tumble when piston moves up and create high velocity vortex to creageiturl
combustion chamber during combustion and incréd@s@éame propagation speed thereby preventing knock. To be published v
Fig. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009578 A
(19) INDIA
(22) Date of filing of Application20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : FRONT LOWER ABSORBER FOR PEDESTRIAN LEG IMPACT PROTECTION

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)GARG, ANKIT
(87) International Publication No *NA 2)NAYAK PRIYA, PRANATI
(61) Patent of Addition to Application Number ‘NA 3)NAIR, SHINOJ

Filing Date ‘NA 4)KHANNA, SUSHEEL
(62) Divisional to Application Number ‘NA 5)KATYAL, DEEPAK

Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to a front lower energy absorber (200) for front bumper of vehicle to psiteut fey
during impact. The front lower energpsorber comprises an upper part (201), and a middle part (202) and the lower part (20
front lower energy absorber has lateral beads structure (207) and lateral grooves (207) along width to allow colldpsst tfiles
energy absorber (200) &bsorb impact energy during frontal crash. To be published with Fig. 2a

-
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009579 A
(19) INDIA
(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A MULTI JOINT HINGE ASSEMBLY FOR VEHICLE HOOD

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1, Nelson Mandela Road, Vasant K
(33) Name of priority country :NA New Delhi 110070, India. Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ROBIN AGARWAL
(87) International Publication No *NA 2)KAMLESH YADAV
(61) Patent of Addition to Application Number ‘NA 3)RAJDEEP SINGH KHURANA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The subject matter disclosed herein relates to a multi joint hinge assembly (300) for vehicle hood to absorb pedesthmthea
force during collision of pedestrian with vehicle front. The multi joint hinge assembly (300) has a hinge Bran(Ba base
component (302). The multi joint hinge assembly (300) has a plurality of link components (303, 304, 305). The first limenbn
(303) provided in between the hinge arm (301) and the base component (302). The second link componenm¢86Y adth the
hinge arm (301) via second rotatable pivot joint (308) with third pin (308a) from one end. The third link component (B&&gdo
with the base component (305) via fourth rotatable pivot joint (310) with fifth pin (310a). The secocohtipknent (304) connect
with the third link component (305) via a fourth pin (309) which is guided by a predefined second slot (312) on thé& third lin
component (305); and wherein the vehicle hood open and close about rotational axis of the secbledpigtatmint (308). To be
published with Fig. 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/03/2017

(21) Application N0.201711009729 A

(43) Publication Date28/09/2018

(54) Title of the invention : DEVICE STOPPING ACCIDENTAL PULL OUT OF DRILL STRING ON RIG WHILE BOP RAM¢

ARE CLOSED
(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sushil Kumar Raturi
(32) Priority Date :NA Address of Applicant :C/O S.P.Raturi, Opposite Evergree
(33) Name of priority country :NA School, Bamanwala, Rochipura, Dehradun Uttarakhand Indiz
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Sushil Kumar Raturi
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Device Stopping Accidental Pull Out Of Drill String on Rig While BOP Rams Are Closed Blow Out Preventer (BOP) is crity
equipment used on all oilfield rigs while Drilling or Workover of a well. However, there have been numetansegssvhen rig
accidents happened due to pulling on drill string while BOP pipe rams were closed. The invented device essentially provide
pneumatic instrumentation system, constraining the hoisting system of rig from pulling on drill string whempgre closed. The
system is based on principle of terminating the air supply to air clutch in event pipe ram is closed, so that hoistitakegiacst.
The heart of wtalye pdhewimnad iics val &3 E att ac h e detpathof Beiet ar framtair

tank so that hoisting will be stopped whenever required.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010034 A
(19) INDIA
(22) Date of filing ofApplication :22/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : METHOD AND SYSTEM FOR MANAGING APPLICATIONS IN A COMPUTINCGEVICE

(71)Name of Applicant :
1)Samsung Electronics Co., Ltd.
Address of Applicant :416 Maetdbong, YeongtongsU,
SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
. L Korea
(51) International classification ‘HO4W .
(31) Priority Document No ‘NA Uf;:;'iﬁgg(ln&/ﬁnmtglr '
(32) Priority Date ‘NA 2)RATHOU,R Sunil
(33) Name of priority country ‘NA 3)GOYAL Niiesh
(86) International Application No ‘NA ' :
Filing Date ‘NA 4)AGARWAL, Ankit
(87) International Publication No i NA 2ggﬁ"§$ﬁg€%ﬁk§u&2ﬁr
(61) Patent of Addition to Application Number ‘NA » RY
(62) E;I\i/:]sg;oggleto Application Number mﬁ 9)MAHESHWARI, Govind
' 10)CHATURVEDI, Rohit

11)SHARMA, Gorav

12)GOYAL, Arun

13)GOVEKAR, Dhananjay L

14)JAIN, Abhishek
(57) Abstract :

Methods and systems for managing applications of a computing device are described. In an example, a method of masagil
one application installed in@omputing device is described. The method comprises identifying the at least one application be
device usage data. The method further comprises fetching an archive file and a user data file corresponding to the at least
application. Further, themethod comprises creating at least one backup file by at least correlating the archive file and the use
file, the archive file optionally being a compressed archive file and the user data file optionally being a compresatdfilsethe

methodfurther comprises uninstalling the at least one application from the computing device upon creation of the at leastpol
file.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/03/2017

(21) Application N0.201711010091 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : A NEW STONE PAPER AND A PROCESS FOR PREPARATION THEREOF

(51) International classification :C04B26/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PRISTINE STONE PAPER PVT LTD
(32) Priority Date :NA Address of Applicant :P NQ, B-2 ROAD, MANJI KA
(33) Name of priority country ‘NA HATHA, PAOTA, NEAR BSNL EXCHANGE, JODHPUR
(86) International Application No :NA (RAJ) Rajasthan India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PUNIT GEHLOT
(61) Patent of Addition to Application Number ‘NA 2)GYANENDRA SINGH GEHLOT
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a stone paper and a process of preparation thereof. Stone paper comprises inorgtatialfller
which iseither of limestone, marble, calcite, wollastonite as a source of calcium carbonr8@4Brtontoxic resins or organic
binding materials(185%)which is either of high density poly ethylene, poly lactic acid, polypropylene, poly vinyl chloride ant

Titanium Dioxide (TiO2) as additives and stabilizers(5%).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010132 A
(19) INDIA
(22) Date of filing of Application :22/03/2017 (43) Publication Date28/09/2018

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO SCHEDULING REQUESTS (SR) IN A
TELECOMMUNICATION SYSTEM

(51) International classification :HO4B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :NA Address of Applicant :129, SAMSUN®&O, YEONGTONG
(33) Name of priority country :NA [GU SUWONSI, GYEONGGIDO, 16677 REPUBLIC OF
(86) International Application No ‘NA |KOREA Republic of Korea
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)TESANOVIC, MILOS
(61) Patent of Addition to Application Number ‘NA 2)DEOGUN, PRAVJYOT SINGH
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a method of managing a schedule request process in a telecommunication network, comprising the steps of: ¢
equipment transmitting a scheduling request message to a base statiaelettramunication network whereby the scheduling
request message comprises additional information beyond merely indicating that a resource is needed, by coding the sche
request in one or more of time, frequency and code domains.

p
o

A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010134 A
(19) INDIA
(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : VERSATILE TANGENTIAL FLOWEMBRANE BASED SEPARATION EQUIPMENT

(51) International classification :BO1D|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(32) Priority Date :NA Address of Applicant :Hauz Khas, New Delhi 110016, Del
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)AGARWAL, Gopal P.
(87) International Publication No *NA 2)SREEKRISHNAN, Trichur Ramaswamy
(61) Patent of Addition to Application Number ‘NA 3)RASTOGI, Arjun
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention describes an apparatus (100) for facilitathregsure driven membrane separation in the tangential flow format. T
apparatus comprises: at least two interchangeable tanks (101) which can be reassembled by opening a single clanmgh@4)
diaphragm pump (105) being driven by a motor (M) variable frequency drive (VFD); and a membrane module (108) bein¢
connected to the diaphragm pump and the tangential flow velocity in the membrane being controlled by variable freqeency
motor and by a bypass valve (107) connected betweenlé¢heurd outlet pipe of the triple head diaphragm pump. Fig. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/03/2017

(21) Application N0.201711010187 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : A PROCESS FOR COATING A BIOMEDICAL IMPLANT WITH A BIOCOMPATIBLE POLYMER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C085
K5/151
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
RESEARCH

Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI

MARG NEW DELHI-110001 INDIA Delhi India
(72)Name of Inventor :

1)ABHIJIT PRAVIN SHETE

2)ANUYA AMOL NISAL

3)ASHISH KISHORE LELE

(57) Abstract :

The present invention disclosed a process to coat the surface of flexible polymeric implant with biocompatible polyimerthecl
coating does not crack when the implant is subjectedetthanical forces such as tension, torsion or bending while retaining th

inherent properties of the coated polymer.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/03/2017

(21) Application N0.201711010197 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : METHOD OF MANUFACTURING THERMAL BARRIER OR LINER USING ROVING WOVEN

MATERIAL
(51) International classification :D04C3/1¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)NORTHERN INDIA TEXTILE RESEARCH
(32) Priority Date ‘NA ASSOCIATION
(33) Name of priority country :NA Address of Applicant :Secte?3, Raj Nagar, Ghaziabad, Utt
(86) International Application No ‘NA Pradesh 201 0@, India Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MANJEET SINGH PARMAR
(61) Patent of Addition to Application Number ‘NA 2)ANIL KUMAR PANDEY
Filing Date ‘NA 3)SHWETA CHAUHAN
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention provides method of manufacturing thermal barrier or liner using roving woven omatgrigding steps of
mixing of fibres, carding, drawing frame, simplex, wherein roving weaving is carried out by means of a plurality ohfivréchi

the roving is implemented as warp and weft.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711009763 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM, DEVICE FOR INSTANT WATER PURIFICATION

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KRATU DESIGNS PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :309, GULMOHAR APARTMEN
(33) Name of priority country ‘NA PLOT NO. GH1, SECTORSG6, FARIDABAD UTTAR
(86) International Application No :NA PRADESH121001 INDIA Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)RAHUL
(61) Patent of Addition to Application Number ‘NA 2)ANAND
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed is a portable water purification system for disinfecting water. The system comprisiliggldcal assembly having a boc
member and a lid member; a purification assembly operatively coupled to the cylindrical assembly, having a portablicetedtr
for performing redox reaction, a chamber for holding electrolyte; and an ultravioteicgtal irradiations (UVGI) emitting lamp
configured within the cylindrical assembly; and a power assembly operatively coupled to the purification assembly araf cap
providing power to the purification assembly. The portable cylinder is inserteat@r where the power assembly converts the
mechanical energy to electrical energy in the purification assembly which initiates the redox reaction in the eledtrtdytidesse
chlorine and simultaneously provide germicidal irradiations which togetaetivate bacteria and viruses resulting in purified wa
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009781 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : AN ELECTRIC CIRCUIT PROTECTION DEVICE

(51) International classification :HO2K3/2¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Benson Lok Kum Yin
(32) Priority Date :NA Address of Applicant :No. 45, Jalan Putra Permai 10/2h, |
(33) Name of priority country :NA Heights, 47650 Subang Jaya SELANGOR, MALAYSIA Mala'
(86) International Application No ‘NA 2)Rahul Bagga
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Benson Lok Kum Yin
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed is an electrical circuit protection device (100) for use in electrical circuits. The electrical circuit prd®dtier(100)
includes an electric fault detection and isolation device (104) to protect from overvoltage and an electric povet¢ergasansitive
device (106) connected to the electric fault detection and isolation device (104) to protect from surge voltages. @ pewkctri
parameters sensitive device (106) is connected to an electrical circuit of the electric fault detddtiotation device (104) withou
disrupting the normal operation of the electric fault detection and isolation device (104). The electric power parasitters sen
device (106) electrically connected to the electric fault detection and isolation de@d¢es(Activated during surge voltages and
absorbs the voltage spikes and activates a trip relay associated with the electric fault detection and isolation déwipeof@0@jhe
electrical circuits and connected equipment from overvoltage and spitgges. Most illustrative figure: FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009806 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A NOVEL SYNTHETIC NEISSERIA MENINGITIDIS SEROGROUP A OLIGOMER AND PROCE
FOR SYNTHESIZING THEREOF

(51) International classification :CO7H15/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MSD Wellcome Trust Hilleman Laboratories Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :E15, Ground Floor, Jangpura
(33) Name of priority country :NA Extension, New Delki10014, India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)HARALE, Ki shore
(87) International Publication No *NA 2)CHHIKARA, Manoj Kumar
(61) Patent of Addition to Application Number ‘NA 3)GILL, Davinder
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to novel synthetic Neisseria meningitidis Serogroup A (hereinafter MenA) capsular polgsacch
repeating unit oligomer and a process for synthesigaig) synthetic MenA capsular polysaccharide repeating unit oligomer. Mc
specifically, the present invention relates to the chemical synthesis of the tetramer of MenA capsular polysaccharidairgpea
capable of being used as a candidate in the derent of semisynthetic or fully synthetic conjugate vaccines as monovalent o
part of combination vaccines against Meningococcal serogroup A bacterial infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009819 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A PROCESS FOR BIOTRANSFORMATION OF BANANA PSEUSTEM EXTRACT INTO A
FUNCTIONAL JUICE CONTAININGNON-DIGESTIBLE AND PREBIOTIC OLIGOSACCHARIDES, AND NEARLY
CALORIE-FREE FUNCTIONAL MONOSACCHARIDE, AND USES THEREOF

(51) International classification :A61K36/53¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Rajender Singh Sangwan
(32) Priority Date :NA Address of Applicant :CENTER OF INNOVATIVE AND
(33) Name of priority country ‘NA APPLIED BIOPROCESSING (CIAB), Sect@&1 (Knowledge
(86) International Application No ‘NA City), P.O. Manauli, SAS Nagar, Moh&l40306, Punjab, India
Filing Date ‘NA Punjablndia
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)SUDHIR PRATAP SINGH
Filing Date :NA 2)MANISHA SHARMA
(62) Divisional to Application Number ‘NA 3)SATYA NARAYAN PATEL
Filing Date :NA 4)RAJENDER SINGH SANGWAN
(57) Abstract :

The present invention refers to a novel method for biotransformation of banana-psEmadaxtract into dunctional juice containing
high value nordigestible prebiotic oligosaccharides and monosaccharide sugar of nearly-relri2allulose. The invention
discloses a novel approach for the nutritional enhancement of banana-pteagoice with prebioti oligosaccharides and functio
rare sugar (Eallulose) by involving biocatalysts executing glucosyltransferase afnddibse epimerization reactions or microbes
expressing the catalytic proteins or their crude (cell free) extract or the enzymesl ghefiefrom or the biocatalysts immobilized
carriers such as beads or nanoparticles, and acceptor molecules such as maltose or lactose or galactose etc. Theoksteama
juice containing the functional biomolecules may be used as such or iremgfsdilution or as food additive or any other
preparation or the functional nutraceuticals isolated from the bioprocessed-stamdaice at any state of purity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010198 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : VENTILATION STRUCTURE AT THE REAR PART OF PASSENGER VEHICLE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Maruti Suzuki India Limited
(32) Priority Date :NA Address of Applicant :Palam Gurgaon Road, Gorg12201¢
(33) Name of priority country :NA HARYANA Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MITHAL, Sameer
(87) International Publication No *NA 2)PANT, Srivats
(61) Patent of Addition to Application Number ‘NA 3)NAKAMORI, Masaru
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention relates to a ventilation structure at the rear part of the passenger vehicle comprising a wventiiggdron the vertice
side of panel comp box section behind rear bumper near medium plane of the passenger vehicle; and ventilation hodes on
surface of said panel comp box section below the luggage board. [Figure 4.]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010199 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : PROCESS METHOD FOR PRODUCTIONLEYULINIC ACID FROM AGRI-RESIDUE WASTE
IN SINGLE-POT REACTOR SETUP

(51) International classification :C01B25/0t (711322T§N0$25p§|cﬁgﬁ SANGWAN
(31) Priority Document No :NA ) -
(32) Priority Date ‘NA Address of Applicant :CENTER OF INNOVATIVE AND
(33) Nameyof priority country :NA APPLIED BIOPROCESSING (CIAB), SECTORL
(86) International Application No :NA (KNOWLEDGE CITY), PO MANAULI, SAS NAGAR,

Filing Date :NA MOHALI - 140306, PUNJAB, INDIA Punjab India
(87) International Publication No *NA (712))2,21\3?(82\}&/; nEtErU:M ALA
(61) Patent of Addition to Application Number ‘NA . .

Filing Date ‘NA 2)Rajender Shgh Sangwan
(62) Divisional to Application Number :NA 3)S_andeep Kum_ar

Filing Date ‘NA 4)Vivek Ahluwalla

' 5)Pranati Kundu

(57) Abstract :

The disclosure provides a singdet reactor setup consisting of biphasic system for production of levulinic acid fromesigitie or
lignocellulosic biomass likeice straw. Levulinic acid is a highly important platform molecule which can be used for synthesis
variety of valueadded chemicals including liquid energy fuel and/or drop in biofuel for exawgikrolactone, :ionanone and-2
methyktetrahedrofuranfeéer undergoing sequential hydrodeoxygenation transformation steps.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/03/2017

(21) Application N0.201711010215 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : DESIGN & DEVELOPMENT FOR REPLACING TYPICAL ENGINE INTAKE WELDED SHEET
METAL PART, BY SINGLE PIECE SHEET METAL PART FOR DQ28201/101 TYPE AIRCRAFT.

:FO1K15/0(
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT

(32) Priority Date ‘NA AIRCRAFT DIVISION, KANPUR
(33) Name of priority country :NA Addressof Applicant :HINDUSTAN AERONAUTICS
(86) International Application No ‘NA LIMITED, TRANSPORT AIRCRAFT DIVISION, CHAKERI,
Filing Date ‘NA POST OFFICEHARJINDER NAGAR, CHAKERI KANPUR
(87) International Publication No " NA UTTAR PRADESH208007 INDIA Uttar Pradesh India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)TIWARI GANGADHAR
(62) Divisional to Application Number ‘NA 2)CHOUHAN FARENDRA SINGH
Filing Date ‘NA 3)JAIN ARUN KUMAR
(57) Abstract :

A specially manufacture sheet Metal part of Engine Intake assembly in a single piece instead of a welded assembly rdatdg |
three parts. This invention is make manufacturing of part easier then welded assésubigduce the time and rejection.

&
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010216 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : THERMAL CONTROLLER, USING NOMVERTING COMPARATOR WITH HYSTERESIS, FOR
WINDSHIELD WITH EMBEDDED HEATER AND THERMISTORS.

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT
(32) Priority Date ‘NA AIRCRAFT DIVISION, KANPUR
(33) Name of priority country :NA Address of Applicant :HINDUSTAN AERONAUTICS
(86) International Application No ‘NA LIMITED, TRANSPORT AIRCRAFT DIVISION, CHAKERI,
Filing Date ‘NA POST OFFICEHARJINDER NAGAR, CHAKERI KANPUR
(87) International Publication No *NA UTTAR PRADESH208007 INDIA Uttar Pradesh India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SWATI
(62) Divisional to ApplicatiorNumber ‘NA 2)LALIT KUMAR KATHERIA
Filing Date :NA
(57) Abstract :

A Thermal Controller having a neinverting comparator with hysteresis for the windshield witburit thermistor and heater.
Windshield temperature is to, be maintained for-anitig and defogging. The system consists of electric transparent heater anc
temperature sensors like thermistors or other substance whose resistance value varies with terpgheatoed controller compart
the voltage drop at this sensor with the predetermined voltage at the temperatures between which the windshield isatiodxb @
nortrinverting comparator with hysteresis is used in the thermal controller for compaeinglties and interrupting the supply to tl
heater when the temperature increases thelgermined value and resume the supply when the temperature drops below the
temperature. The hysteresis resistance values can be adjusted dependingropdtaure between which the windshield is to be
maintained and the resistance of the sensors at these temperatures.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010217 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : INSTALLATION FIXTURE TO ENABLE CONSTRAINED ALIGNMENT OF ENGINE CONTROL
CABLES.

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT
(32) Priority Date ‘NA AIRCRAFT DIVISION, KANPUR
(33) Name of priority country :NA Address of Applicant :HINDUSTAN AERONAUTICS
(86) International Application No ‘NA LIMITED, TRANSPORT AIRCRAFT DIVISION, CHAKERI,
Filing Date ‘NA POST OFFICEHARJINDER NAGAR, CHAKERI KANPUR
(87) International Publication No " NA UTTAR PRADESH208007 INDIA Uttar Pradesh India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)SANDIP KUMAR
(62) Divisional to Application Number ‘NA 2)JAINENDRA KUMAR
Filing Date ‘NA 3)UMESH KUMAR VERMA
(57) Abstract :

The aircraft wasipgraded for role modification with the installation of ELTA radar system. The radar antenna was installed c
belly of the aircraft fuselage using a mounting plate attached to adjacent frames #12 and #13. The longitudinal positiatirfgr
of any knd of the radar antenna is fixed as per the aircraft centre of gravity requirement. The mounting position of rada in \
direction is chosen based on the maximum depth of the radome which covers it. In order to meet both above requireristing,
straight layout of the engine control cables were modified to avoid the interference with the upper part of the radaf hateaewa
design with diverted layout between frames #12 and #13 changes the orientation of cables from vertical to dniieoalighing
the cables on the groove of the pulleys within £2°. This leads to requirement of an installation tool which could preatselye
pulleys in lateral and vertical position with respect to aircraft reference axes. The installatiocdtes the exact position of all ei
mounting holes for installation of pulley bracket on frame #12.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :21/03/2017

(21) Application N0.201711009828 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : A SNOW MELTING DEVICE

(51) International classification :B60R16/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Chairman, Defence Research And Development
(32) Priority Date ‘NA Organisation (DRDO)
(33) Name of priority country :NA Address of Applicant :Ministry Of Defence, Govt. of India,
(86) International Application No :NA Room No. 348, BWing, DRDO Bhawan, Rajaji Marg, New
Filing Date ‘NA Delhi-110011, India Delhi India
(87) International Publication No " NA (72)Name ofInventor :
(61) Patent of Addition to Application Number ‘NA 1)NAZIR, Sarfraz
Filing Date ‘NA 2)HOTA, Sunil Kumar
(62) Divisional to Application Number ‘NA 3)KUMAR, Bhuvnesh
Filing Date :NA
(57) Abstract :

The present invention relates to a snow melting device. The snow melting device comprises: a baeniamea top plate, a

perforated heat conducting plageplurality of side walls extending from said top plate towards the heat conducting plate to de
enclosure for storing the snow; and one or more lenses mounted on the top plate wherein said one or more lenses adiat&nm
from a light sourcéowards the heat conducting bottom plate at one or more point locations such that the concentrated radia
the snow:along a path of said concentrated radiation and in vicinity of an area surrounding said point locations. <<iSbduk pt

with Figure 6(a)>>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009835 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention A REINFORCEMENT IN AUTOMOBILE FOR REDUCTION OF VIBRATION DUE TO GLOBAL
BODY TORSION MODE

(51) International classification :B60J5/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1, Nelson Mandela Road, Vasant K
(33) Name of priority country :NA New Delht110070. Delhi India
(86) InternationaRpplication No ‘NA (72)Name of Inventor :
Filing Date :NA 1)GAURAV KUMAR
(87) International Publication No " NA 2)NILESH DEHARIYA
(61) Patent of Addition to Application Number ‘NA 3)CHETAN JAIN
Filing Date :NA 4)SUNEET KUMAR
(62) Divisional to Application Number ‘NA 5)DEVESH KUMAR
Filing Date ‘NA 6)FUMIN ORI ASANO
(57) Abstract :

This invention relates to a reinforcement in automobile for reduction of vibration due to global body torsion mode coangirigie
curved structure having a substantialkséction which is secured to backdoor upper caanea in weld body of vehicle. It gives rit
the following advantageous featured:ight in weight-Cost effectivelmproved fuel efficiency of vehicle comparativelymproved
tactile vibration with minor alternation to the existing desifase of imptmentation at any stage of vehicle development due t
simpler design and mounting characteristiEnhancement in customer comfefacilitates manufacturing due to simplicity in
design.

D
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711009865 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A COMPOSITION FOR LIGHTENING AND REDUCING HYPER PIGMENTATION OF SKIN

(51) International classification :A61K39/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KARAN RATTI
(32) Priority Date :NA Address of Applicant :t3, South Extension2, New Delhi-
(33) Name of priority country :NA 110049, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)KARAN RATTI
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention relates to a novel composition of a cosmetic product for topical application. More particularly, the irslatgi®io ¢
cosmetic composition fdightening of skin and reducing hyper pigmentation. In the main embodiment the present invention |
a novel composition of a cosmetic product for lightening of skin and reducing skin pigmentation comprising of three dieytisig
niacinamide, 4substituted resorcinol, and hinokitiol ¢fujaplicin) and/or extract of the parts of trees in the family Cupressace:
present invention provides a novel cosmetic composition which is easy to formulate; and is mild on skin. The compaalisioihe
used as an agent for preventing skin tanning in topical products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009888 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : POSITIVE LOCK SYSTEM FOR RESTRAINED JOINTS OF DUCTILE IRON SPUN PIPES ANIL
FITTINGS

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Jindal SAW Ltd.
(32) Priority Date :NA Address of Applicant :Jindal Centre, 12, Bhikhaji, Cama
(33) Name of priority country :NA Place, New Delhi 110066, India Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Anurag Shrivastava
(87) International Publication No " NA 2)V.Rajasekaran
(61) Patent of Addition to Application Number ‘NA 3)Partha Bose
Filing Date ‘NA 4)K. Subramonian
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This present invention relates to novel positive lock system for restrained joints of ductile iron spun pipes and fitiingiseveliole
to take all the thrust loads produced due to transmitting fluids pressure and provide certain angular defldwiangstofttwo pipe:
For ductile iron pipe to be joined, a socket (bell shape) and a spigot (plain end) sections are provided in pipesgfdaijoiaid is
inserted in bell shape end. As the water pressure surges, the joint tends to disengapemasitoy axial loads. To take these ax
loads, a circumferential chamber is provided in bell shape end and plain end is provided with a weld bead of suitabd firees
generated due to water pressure is transmitted to pipe socket througigwiéddocking segments. Locking segments are inserte
circumferential chamber and they stays between chamber and welding bead. Circumferential chamber has suitable clearar
provide the required angular deviations at the joint. REFER TO FIGURE 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/03/2017

(21) Application N0.201711010218 A

(43) Publication Date : 28/09/2018

(54) Title of the invention DESIGN AND DEVELOPMENT OF STRUCTURAL ANTENNA BOOM ASSEMBLY FOR

INTEGRATION OF ANTENNAE ON WING TIP.

(51) International classification :HO1C
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT
AIRCRAFT DIVISION, KANPUR
Address of Applicant :HINDUSTAN AERONAUTICS

ggg Iﬂf‘er:‘:’aggﬁ;lozty ﬁg;{:gg No fm LIMITED, TRANSPORT AIRCRAFT DIVISION, CHAKERI,
Filing Date PP :NA POST OFFICEHARJINDER NAGAR, CHAKERI UTTAR
(87) Inte:gnational Publication No ) NA PRADESH208007 INDIA Utar Pradesh India
I o : (72)Name of Inventor :
(61) ll:iﬁ';egnlt;;ft?ddltlon to Application Number mﬁ 1)TIWARI GANGADHAR
L2 L ) 2)CHOUHAN FARENDRA SINGH
(62) II:Dill\i/r:s|0Dn£':1tleto Application Number mﬁ 3)MALL AMLESH KUMAR
9 ' 4)SHARMA HEMANT KUMAR
(57) Abstract :

The Antenna Boom Assembly is developed to install antenna of Electronic support measuresyd@&i)n.four directions with 9
squint between them to cover 360° spherical field of view. Hence, the direction of the antenna relative to the airagiHadilok

45°, 135°, 225° and 315°.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711010231 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : NAARYLBENZO[D]THIAZOLE -2-CARBOXAMIDES AS ANTI-TUBERCULAR AGENTS

(51) International classification :C09K15/2(|(71)Name of Applicant :
(31) Priority Document No :NA 1)NATIONAL INSTITUTE OF PHARMACEUTICAL
(32) Priority Date :NA EDUCATION AND RESEARCH (NIPER)
(33) Name of priority country :NA Addres of Applicant :A Society registered under the Socit
(86) International Application No :NA Registration Act XXI of 1860, having office at Sect#, S.A.S
Filing Date ‘NA Nagar, Mohali, Punjali60062, India Punjab India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Asit K. Chakraborti
Filing Date ‘NA 2)Sahaj Pancholia
(62) Divisional to Application Number ‘NA 3)Tejas M. Dhameliya
Filing Date :NA
(57) Abstract :

The present invention provides a compound of general formula | useful as potentiabardular agents and process for the
preparation thereof. The process of preparing novatybenzo[d]thiazole€-carboxamides is simple apdovides products with hig
yields and purity.

Genera Fermula |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010237 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date28/09/2018

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO SCHEDULING REQUESTS (SR) IN A
TELECOMMUNICATION SYSTEM

(51) International classification :HO4B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :NA Address of Applicant :129, SAMSUN®&O, YEONGTONG
(33) Name of priority country :NA [GU, SUWONSI, GYEONGGIDO, 16677, REPUBLIC OF
(86) International Application No ‘NA |KOREA Republic of Korea
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)TESANOVIC, MILOS
(61) Patent of Addition to Application Number ‘NA 2)DEOGUN, PRAVJYOT SINGH
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a method of managing a schedule request process in a telecommunication network, comprising the steps of: ¢
equipment, UE, being provided, by a base station, BS, with a ScheBdqgest, SR, configuration, whereby the UE adopts the
configuration and at a later time the SR configuration is changed as a result of a message from the BS to the UE. Figure 1

.
[
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711010266 A
(19) INDIA
(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : PROCESS FOR THE PREPARATION OF PYRIDINONE DERIVATIVE

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRF LIMITED
(32) Priority Date :NA Address of Applicant :SRF Limited, Unicrest Building, Ble
(33) Name of priority country :NA C, Sector 45, Gurgash22003, Haryana Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BORA PUSHKAR
(87) International Publication No *NA 2)BALAJI PRABHU
(61) Patent of Addition to Application Number ‘NA 3)KUMAR KAPIL
Filing Date ‘NA 4)ANAND RAJDEEP
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an efficient and industrially advantageous progesepdoation of pyridinone derivative having
formula I. FORMULA |

Pe)
Hll(\l'l.l Al
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010346 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A SYSTEM AND METHOD FOR PROVIDING PURIFIED DRINKING WATER WITH PH
CORRECTION

(51) International classification :CO02F1/4.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WATER HEALTH LABORATORIES
(32) Priority Date :NA Address of Applicant :4 HYDEL ROAD, INDUSTRIAL
(33) Name of priority country ‘NA AREA, RAMNAGAR, ROORKEE247667 UTTARAKHAND,
(86) International Application No ‘NA INDIA Uttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)CHHAVI SISODIA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Reverse osmosis membrane treatment is widely accepted as one step treatment of a variety of dissolved chemicals imalodi
chemicals like pesticides, herbicides, heavy metals etc. present in source water. It is often obsevatst titadbw input TDS in
select water chemistry when treated by RO membrane turns bitter in taste and becomes unpalatable. It is caused bpfdRp i
membrane permeate thus reducing pH to acidic. range. This change in pH is due to differeferemialifoermeability of gases
andions through RO membrane like carbon dioxide (COZ2), carbonate (C03 2) and bicarbonate (HCO3 ). Hence it results ir
pH of RO membrane permeate. In many systems and methods this issues is addressed by migimgpra@erpermeate with raw
water. The invention is aimed to address removal of hazardous chemical impurities like pesticides, herbicides, heayy metal
ensuring 100% water treatment by reverse osmosis membrane technology even at low TDS and hardnéke Ieystem/method
auto regulates & corrects the pH of RO membrane treated water by addition of selected essential minerals and salti&tiduté
correction of pH is controlled by required dosing of essential mineral/salts regulated by comtmfhakiomonitoring probes,
solenoid valves and pgrogrammed electronic circuit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010407 A
(19) INDIA
(22) Date of filing of Application24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF CHIRAL MNODSITOL DERIVATIVES WITHOUT
INVOLVING CHIRAL RESOLVING AGENTS

(51) International classification :C05D9/0:| (71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001 INDIADelhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)SHASHIDHAR SRIKANTIAH MYSORE
(61) Patent of Addition to Application Number ‘NA 2)RAJESH GHANSHYAM GONNADE
Filing Date ‘NA 3)NIVEDITA TANAJI PATIL
(62) Divisional to Application Number ‘NA 4)MADHURI TANAJI PATILL
Filing Date :NA
(57) Abstract :

The present invention discloses a process for the resolution of a rangmicositol derivative by preferential crystallization of
enantiomers from its solution in common organic solvents and their conversion to chiredasiyol derivatives.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009894 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : STRAW CUTTER CUM SPREADER

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Punjab Agricultural University
(32) Priority Date :NA Address of Applicant :Punjab Agricultural University,
(33) Name of priority country :NA Ferozepur Road, Ludhiana, Punjab y#ara India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Jasvir Singh Gill
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to novel agricultural tool for straw cutting and spreading for the management of left residwesp
the agricultural field. The preseimvention uses chopping kinetic energy to spread the residues over the field. Straw Cutter C
Spreader can perform cutting, chopping and uniform spreading of left over crop residues in the field, simultaneouskerithe p
invention discloses an auton@astraw Cutter Cum Spreader system having a gear box, serrated blades, rotating blades, flat
stumbling rod. This novel straw cutter cum spreader has approximate efficiency of 0.8 to 1 hectare/hr. Fig. 2

No. of Pages : 1No. of Claims : «

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36461



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009918 A
(19) INDIA
(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM AND METHOD FOR ENGINEERING ROBUST LASER BEANISPABLE OF
PROPAGATING THROUGH RANDOM MEDIA WITH MINIMAL DISTORTION

(51) International classification :HO4B|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(32) Priority Date :NA Address of Applicant :Hauz Khas New Delhi India 11001¢
(33) Name of priority country :NA | Delhi India
(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)KHARE, Kedar, Bhalchandra
(87) International Publication No NA 2)SENTHILKUMARAN, Paramasivam
(61) Patent of Addition to Application Number ‘NA 3)LOCHAB, Priyanka
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A system and a methddr engineering robust laser beams that are capable of propagating through random media with minir
distortion have been disclosed. Principals of polarization of light and angular momentum diversity of optical beams have be
employed to generate laserdnes that face minimal disturbance to the intensity profile of their central lobe while travelling thrt
random media. Such laser beams find important applications in the fields of free space communication systems or laser gu
defence systems.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009936 A
(19) INDIA
(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : DUAL FORCPBIFFERENCE SENSING SYSTEM

(51) International classification :G02B6/0204 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LTD
(32) Priority Date :NA Address ofApplicant :D-6-11, Sec 59, Noida 201301, Utte
(33) Name of priority country :NA Pradesh, India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Girish Kumar
(87) International Publication No " NA 2)Sanijiv Gulati
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a dual force sensing system (1) for sensiragpdimd) a dowel (2) in a case (3) comprising a
pneumatic cylinder (4) configured with a punch (5) wherein the punch (5) reciprocates in longitudinal direction panalketito(
X) of the system. A stack of dowels (2a) arranged in vertical direpgopendicular to the axis (X) of the system. A reed switch (
located on the cylinder the case (3) having slot adapted to receive the dowel (2). A regulator (8) with a valve (%&0) is pre
regulate the pressure of air inside the cylinder (4). %lg
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/03/2017

(21) Application N0.201711009974 A

(43) Publication Date : 28/09/2018

(54) Title of the invention : MACTERICIDAL COMPOSITION FOR DISINFECTING WATER

(51) International classification :CO2F1/7:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Birla Institute of Technology & Science, Pilani
(32) Priority Date :NA Address of Applicant :Birla Institute of Science &
(33) Name of priority country :NA Technology, Pilani Campus, Vidya Vihar, Pilani, 333031,
(86) International Application No :NA Rajasthan, India Rajasthan India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Parakh Priyadarshini
(61) Patent of Addition to Application Number ‘NA 2)Subramanian Gokulakrishnan

Filing Date ‘NA 3)Halan Prakash
(62) Divisional to Application Number ‘NA 4)Panzade Prasad

Filing Date :NA
(57) Abstract :

The invention relates to a bactericidal composition for disinfecting water. The composition comprises Fe (Il) polypyptigt con
stably adsorbed onto activated carbon. The invention also relates to a wigpheparing the bactericidal composition for
disinfecting water and a method for disinfecting water using the bactericidal composition.

No. of Pages : ZNo. of Claims : ~

The Patent Office Jooal No.

39/2018 Dated AB¥2018 36464



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711009975 A
(19) INDIA
(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A SERVICE DOOR PANEL FOR AUTOMOTIVE HEATING, VENTILATING AND AIR
CONDITIONING (HVAC) UNIT

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Maruti Suzuki India Limited
(32) Priority Date :NA Address of Applicant :Palam Gurgaon Road, Gorg12201¢
(33) Name of priority country :NA HARYANA, INDIA Haryana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)JOSHI, Rishi
(87) International Publication No :NA 2)SETHI, Kamal
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to a service door panel, for automotive Heating, Ventilating and Air Conditioning (HVAC) Unit, fikeged
on easily accessible side of the HVAC unit by means of either snap locks provided from the other adjacent side of HVAE ui
means of gasket or sealant for locking said service door panel in position. Further said service dadiqgrandlen openedyy
releasing snap locks or gasket or sealant, provides an opening on the said side of HVAC Unit for the servicing of evajpfanatc
removing any foreign body accidently dropped in the system. [Figure 2]

-
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010005 A
(19) INDIA
(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : MAGNET INSERTION FIXTURE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LIMITED
(32) Priority Date :NA Address of Applicant :D1, Sector 59, Distz.B. Nagar,
(33) Name of priority country :NA Noida, Uttar Pradesh, PR201301, India Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)AJAY SHARMA
(87) International Publication No *NA 2)SANJIV GULATI
(61) Patent of Addition to Application Number ‘NA 3)GIRISH KUMAR
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to a special purpose fixture. In particularesieat disclosure relates to a fixture for inserting a
plurality of magnets into the head of an ignition key. In an embodiment, a magnet insertion fixture (100) (intercharigeaklyare
as fixture) is disclosed. The fixture may include a horizontattgnged slider assembly (10), a key locator (20), ignition key (30
base plate (40), a plurality of L shaped brackets (50), a vertically arranged pusher assembly (60), a plurality of €)IJFigsl{7

L
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010408 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : CHEMICALLY MODIFIED CELEPENETRATING PEPTIDE FORNTRACELLULAR DELIVERY
OF NUCLEIC ACIDS

(51) International classification :C05D9/0:| (71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)GAJENDRA PAL SINGH RAGHAVA
(61) Patent of Addition to Application Number ‘NA 2)ANKUR GAUTAM
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to chemically modifiettpenetrating peptides for efficient intracellular nucleic acid delivery whic
exhibits low toxicity, process of preparing the same and use thereof. The present invention specifically relates tebageptide
nucleic acid delivery into the cell. Comjation of fatty acid/ lipid moieties to the cell penetrating peptide-R8Trepresented by SE
ID No. 1 significantly improved its DNA delivery efficiency, which was further, enhanced in the presence of chloroquine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010409 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A NOVEL APPROACH FOR FOCUSING OF ELECTRON BEAMMNLTI-BEAM KLYSTRON

(51) International classification :HO1.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA |RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No :NA |MARG NEW DELHI-110001 INDIA Delhi India
Filing Date :NA [(72)Name of Inventor :
(87) International Publication No :NA | 1)KANT DEEPNDER
(61) Patent of Addition to Application Number ‘NA 2)JOSHI LALIT MOHAN
Filing Date ‘NA 3)JANYANI VIJAY
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The Multi-beam Klystrons (MBKs) have several electron beams propagating through individual drift tunnels in a common ¢y
envelope which is surrounded by an electromagnet or a configuration of permanent magnets. The focusing of all electron b
requires a certain magnetic field coaxial with individual beams along the axis of each drift tunnel which becomes asériticaltt
off-axis electron beams. Therefore some sort of mechanism is heeded between cathode and anode for tailoring degirthaixms
along all drift tunnels. The Pierce type electron gun is normally used in all commercially available klystrons . whicsphavieal
cathode to achieve higher beam current density. However for a klystron operating in the lower end of UHe beqgdired beam
current density can be achieved even by using the planar cathodes. In this regard a new methodology for focusingeara mul
klystron is being proposed by considering the case of a five beam electron gun for a klystron oper8tiGgiat The electron
emission is drawn from the five planar surfaces and for controlling the magnetic flux along each beam axis, a polebpiete hs
placed behind the emission surfaces (cathode) instead of front location and also the pole piecepeasifive @ut through it with
same diameter as the drift tunnels to match the latter. The 3D simulation of this fiveleetnon gurhas-been done and
optimization has been carried out to achieve the desired beam current without any interceptioryalbtigeadrift tunnels.

\,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010410 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title ofthe invention : A PROCESS FOR THE PURIFICATION OF RECOMBINANT ANTIBODY FRAGMENT

(51) International classification :C10G11/11|(71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI
(86) International ApplicatioiNo :NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)RAHUL SHRAD BHAMURE
(61) Patent of Addition to Application Number ‘NA 2)KAYANAT MAHAMMADTAKI GANI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The preseninvention relates to a purification process of recombinant antibody fragments from inclusion bodies expressed ir
microbial cells. More particularly, the present invention relates to a process for purification of recombinant humanizedildtly
fragmen, Ranibizumab from inclusion bodies expressed in microbial cells.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010418 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : LEVER ACTUATED CLUTCH SYSTEM

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi- 110070 India. Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)KUMAR, PRAMOD
(87) International Publication No *NA 2)RAJPUT SINGH, MUNINDER
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

Thesubject matter disclosed herein relates to lever actuated clutch system (200) in transmission of vehicle. In the ptesent «
system, the linkages have been removed and the system (200) is being actuated electronically by-a)atith(tidlp of a leve(13)
mounted on steering (12). The present system avoids efficiency losses of earlier mechanical system and the presesasyste
effective. To be published with Fig. 2a

@ &
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711010422 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : ADVANCE NEEDLE GUARD

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)National Institute of Fashion Technology, Delhi
(32) Priority Date :NA Address of Applicant :NIFT Campus, Hauz Khas Institutic
(33) Name of priority country :NA Area, Opposité&sulmohar Park, New DelhiL10016 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sirfraj Ahmed
(87) International Publication No " NA 2)Deepak Panghal
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present work generally relates to a novel needle guard system comprising of neodymium magnets and their instaithtte
sewing machine needle in such a manner that there is presence of such a hollow cylindrical magnetic region around the ne
wherein zero magnetic field is experienced at the center of said magnetic region, leading to no effect on the normagfahctiol
sewing machine needle. This framework recommends Automatic attachment of needle fragments to the magnéts. Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010427 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : AN IMPROVED HANGER

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMITY UNIVERSITY
(32) Priority Date :NA Address of Applicant :AMITY UNIVERSITY CAMPUS,
(33) Name of priority country ‘NA SECTOR125 NOIDA UTTAR PRADESH201313 INDIA Uttar
(86) International Application No :NA Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ASHWANI KUKAR DUBEY
(61) Patent of Addition to Application Number :NA 2)ANUPAM A SAHANA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The invention provides a hanger having support with broad belt having hooks on both sides of belt. Hooks are hookexhgtre!
belt and to be hooked with rope meant for hanging the hangers. The broad belt passeshthemgky space of the hanger. Whe
the strong wind blows, the hanger leaves the support but do not fall to the ground but hangs on the broad belt.

No. of Pages : No. of Claims : .

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36472



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711010458 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : SELF ACTING MAGNETIC MOTOR AND SELF ACTING LEAD ACID BATTERY CHARGER

. e :HO2K|(71)Name of Applicant :

(51) International classification 44/00 | 1)GOVIND SHARMA
(31) Priority Document No :NA Address of Applicant :W276/D, FIRST FLOOR, WZ,
(32) Priority Date :NA |BLOCK INDERPURI, NEW DELH}110012 INDIA Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)GOVIND SHARMA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

As we have read in the books and see that whatever the solutions has been made to overcome the problem of shortagetitf
now it has not been solved completely. Because dimitations of reserves 2. To harm the environment, etc. In vieall these
problems | have a idea and according to that one self acting magnetic motor has been made in which we get mechanical e
magnetic energy to kinetic energy and then it is used for the production of electricity.

0 %
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010509 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : SYSTEM AND METHOD FOR REDUCTION OBRQUE RIPPLE IN DOUBLE INVERTER FED
WOUND ROTOR INDUCTION MACHINE

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN INSTITUTE OF TECHNOLOGY DELHI
(32) Priority Date :NA Address of Applicant :Hauz Khas New Delhi India 11001¢
(33) Name of priority country :NA Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JAIN, Amit, Kumar
(87) International Publication No *NA 2)BAJJURI, Nikhil, Krishna
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention provides a system for controtiimgue ripple in a double inverter fed wound rotor induction machine (WI
wherein said WRIM is fed from a stator side inverter (5) and rotor side inverter (7), wherein said system compraxigjGaxls
controller (1) on said stator side and a \¢@ntroller (4) on said rotor side, wherein output of saakid/Gaxis controller (1) and sai
V/F controller (4) are used as input to at least two different PWM sequence (11) in said stator side inverter (5) aodssdél ro
inverter (7), respectivejywherein, said PWM sequence (11) adapted to generate switching logic for said stator side inverter
said rotor side inverter (7), respectively, so as to reduce the torque ripple rsgnp@ronous mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010510 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A LIQUIBCOOLED HYBRID SOLAR ENERGY COLLECTOR

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Birla Institute of Technology & Science, Pilani
(32) Priority Date :NA Address of Applicant :Bid Institute of Technology &
(33) Name of priority country :NA Science, Pilani Campus, Vidya Vihar, Pilani 333031 Rajasthz
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Gakkhar Nikhil
(61) Patent of Addition to Application Number ‘NA 2)Soni Manoj Kumar
Filing Date ‘NA 3)Jakhar Sanjeev
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides a liquidoled hybrid solar energy collector havingesst one inlet and at least one outlet to a
transparent tube and absorber tube. The liquid header for the inlets and outlets may be separate or same basedisectiierto |
cooling photovoltaic solar cells. The present invention also provides a method for cooling the photovoltaic solar a¢bbsffomin
and rear side. Accordingly, the present invention has improved the efficiency of the photovoltaic solamgiléthlproviding hot
liquid and electricity simultaneously. Ref Figure: Figure 1

!
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010513 A
(19) INDIA
(22) Date of filing of Application24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A FLUID ADMINISTRATION MEDICAL APPARATUS

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)POLY MEDICURE LIMITED
(32) Priority Date :NA Address of Applicant :Plot No. 105, Sector 59, HSIIDC
(33) Name of priority country :NA Industrial Area, Faridabad, Haryana 121 004, INDIA Haryan.
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)RISHI BAID
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A fluid administration medical apparatus (110) comprising: a catheter tube (114); a hub (212) having a distal sectioth £234)
proximal section (36), wherein the distal section (234) is joined to the catheter tube (114) and the pextioma(136) defines a
housing (124); one or more ports (158) connected to the hub (212) by a fluid passage (262) through a passageway (272); ¢
(220) extending through the hub (212) and the catheter tube (114) and defining an axial directitre@d), thie needle (220) has
opposite proximal and distal ends (22, 24), the distal end (122) forming a needle tim(@86dtle hub (116) attached to the proxi
end (124) of the needle (220); a needle guard (226) slidably arranged on the needlegi2®), thhe needle guard (226) is movabl
retained in the housing (248) of the hub (212) when the needle (220) extends through the hub (212) and the cathetgr tube
wherein the needle guard (226) is removable from the hub (212) once the needle)tip (@&¢ived in the needle guard (226) upc
withdrawal of the needle (220) from the catheter tube (114); and wherein the hub (212) is made of two parts i.e Zir@bpartd
second part (212a) each of the parts (212a, 2i@khg a distal end sectid150) and a proximal end section (152).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010531 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : COMPOSITION FOR MITIGATING CORROSION IN OIL AND GAS WELLS AND A PROCESS
PREPARATION THEREOF

(51) International classification :C09K8/5¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Oil and Natural Gas Corporation Limited
(32) Priority Date :NA Address of Applicant :Pandit Deendayal Upadhyaya Urja
(33) Name of priority country :NA Bhawan, 5, Nelson Mandela Marg, Vasant Kunj, New Delhi
(86) International Application No ‘NA 110070, India Delhi India
Filing Date ‘NA (72)Name ofInventor :
(87) International Publication No :NA 1)Anil Bhardwaj
(61) Patent of Addition to Application Number ‘NA 2)Izzuddin Abubakar Ahmad
Filing Date ‘NA 3)Sangeeta Rani Prasad
(62) Divisional to Application Number ‘NA 4)Jeetendra Gupta
Filing Date :NA
(57) Abstract :

A completion fluid for mitigating corrosion in oil and gas wells and a process of preparation thereof is provided. Thioodtajule
comprises water as a base fluid. The completion fluid further comprises a pH moderating agent. Furthermore, the carapleti
comprises an oxygen scavenger. Also, the completion fluid comprises one or more salts, sodium thiocyanate andgrasi@tid ¢
inhibitor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010532 A
(19) INDIA
(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018

(54) Title of theinvention : A SOFT PROFILED TERRY FABRIC WITH IMPROVED LOOP CONFIGURATION

(51) International classification :D04C3/1¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Trident Limited
(32) Priority Date :NA Address of Applicant :Trident Group, Raikot Road, Sangh
(33) Name of priority country :NA Punjab 148101, India Punjab India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)DUBEY, Manoranjan Kumar
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present invention discloses making soft and profiled terry fabrioneithand improved loop configuration at a high pile
inclination angle, without zero twist and without use of PVA. In an embodiment, the pile profile of the towel is improviegbwit
plying of moderate twist and high twist in such a way that these yarsgpaeable within each pile loop, thereby, achieving a hi
pile inclination angle with soft pile loops. This combination of moderate twist, high twist and separately twispdyl yeum forming
the loop configuration at the given high inclination andferds surprisingly high bulk, softness and retention of bulk and appez
after repeated washed to the resultant fabric (towel) as compared to fabrics with low twist yarn or zero twist towel.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711010629 A
(19) INDIA
(22) Date of filing of Application :25/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : A HOLOGRAPHIC ELEVATOR ASSISTANCE SYSTEM

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)OTIS ELEVATOR COMPANY
(32) Priority Date :NA Address of Applicant :1 Carrier Place, Farmington,
(33) Name of priority country :NA Connecticut 06032, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BODLA, Prakash
(87) International Publication No :NA 2)RAO, Balla Veerabhadra
(61) Patent of Addition to Application Number ‘NA 3)PAHLKE, Derk
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A holographic elevator assistance system mounted in an elevator cab. The system includes a holographic dispaynaoal a
Passenger Interface Board (CPIBhe CPIB is configured to receive an input, interpret the received input, and perform a proj
of a holographic image from the holographic display based on the input. [Figure 1]

B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010684 A
(19) INDIA
(22) Date of filing of Application :27/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : MULTI AXIS FLEXIBLE METALLIC HEATEXCHANGER FOR PERSONAL COOLING

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PADMINI VNA MECHATRONICS PVT. LTD.
(32) Priority Date :NA Address of Applicant :Plot No. 16001, Sector 35, Phase V
(33) Name of priority country :NA Udyog Vihar, Gurgaon, Haryana 122001, India Haryana Indic
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Kabir Bhandari
(87) International Publication No " NA 2)Radu Gogoana
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides a multi afkéxible metallic heat exchanger in a personal cooling system which is thin and flexi
conforming to the shape of the body, preferably incorporated in a personal cooling device. The present invention pnaltiidess:
flexible metallic heat exchangpersonal cooling systems wherein the metallic heat exchanger provides an enhanced therma
conductivity than the conventional polymer based heat exchangers that are either shaped as a fluid conducting chaidnel or
conducting quadrilateral. The inviian provides almost 100% increase in conductivity over the state of the art personal coolin
device, while maintaining the flexibility of the whole system. Figure 1 on Sheet 1 of the drawings may accompany the/abstr
published.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711010685 A
(19) INDIA
(22) Date of filing of Application :27/03/2017 (43) Publication Date : 28/09/2018

(54) Title of the invention : ANTI PINCHING HEAT EXCHANGEROR PERSONAL COOLING

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PADMINI VNA MECHATRONICS PVT. LTD.
(32) Priority Date :NA Address of Applicant :Plot No. 16001, Sector 35, Phase V
(33) Name of priority country :NA Udyog Vihar, Gurgaon, Haryana 122001, India Haryana Indic
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Kabir Bhandari
(87) International Publication No " NA 2)Radu Gogoana
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention provides a heat exchaogeprising of plurality of sliding metallic heat exchanger embedded into sheat
which primarily acts as an insulating and support layer, the plurality of sliding metallic heat exchanger are connexttexdtterdzy
plurality of metallic pipes carryingold fluid generated via a compressor that is powered by a rechargeable battery pack and
via mechanical or wireless switch. The sheathing further comprises of plurality of means such as Velcro® based attablooher
to tightly adjust the stathing around a body.

¥
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015437 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of theinvention : PHARMACEUTICAL COMPOSITIONS OF RIBAVIRIN

(51) International
classification

(71)Name of Applicant :

. E
‘ABLK9/14,AB1KI/50,A61K31/70¢ 1)GLAXOSMITHKLINE INTELLECTUAL PROPERTY

(31) Priority Document No :62/256868 (NO.2) LIMITED

(32) Priority Date :18/11/2015 Address of Applicant :980 Great West Road Brentford
(33) Name of priority ‘USA Middlesex TW8 9GS U.K.

country e 2)LIQUIDIA TECHNOLOGIES INC.

(86) International ) (72)Name of Inventor :
Appication No :i’g}’l'%%w 056981 lgDELLORCO Philip Charles

iling Date ' 2)FARRER Brian T.
l(DBJg"IQ;%;nnaE%nal WO 2017/085692 jggggSRz'Psl Christopher D.
(61) Patent of Addition to ‘NA 5)SAVAGE John Robert
Application Number :NA 6)SPRAGUE Jacob J.

Filing Date ' 7)WANG Yongcai

(62) Divisional to

Application Number mﬁ
Filing Date '
(57) Abstract :

Disclosed are inhalable antiviral pharmaceutical compositions of ribavirin, methpdsducing the same, and the use of such
compositions in the treatment of virally associated respiratory infections, and associated diseases and conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015439 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : ELEVATOR DEVICE

(51) International
classification

(71)Name of Applicant :

:B66B11/08,F16D55/06,F16D65/C 1)HITACHI LTD.

(31) Priority Document No :NA Address of Applicant :6 6 Marunouchi 1 chome Chiyoda k
(32) Priority Date :NA Tokyo 1008280 Japan

(33) Name of priority NA (72)Name of Inventor :

country ‘ 1)ABE Takashi

(86) International . 2)NAKAYAMA Masato

Application No 12’516‘}552515/ 080057 3)SATOU Gorou

Filing Date
(87) International
Publication No
(61) Patent of Addition to

"WO 2017/072824

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Provided is an elevator device comprising a disc brake device configured adthioat a reduction in the strength of a brake gad
andabrasion powder produced near the center of the brake pad can be quickly removed to enable consistent friction chadoa
be achieved. This elevator device is characterized in that the brake pad (21) of a disc brake device will have formadithgleeir
rectilinear groove (33C) passing through substantially the center of the brake pad (21); and two other rectilinear §ro88B3 (3
formed orthogonal to the single rectilinear groove and arranged at distances from the center so as to thee aadss the
centereither the single rectilinear groove or the two rectilinear grooves being formed in the contact sliding direction (Ip&ét
pad and the brake disc.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201817015444 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : SERVICE BEARING CONGESTION CONTROL METHOD AND APPARATUS

(51) International classification :H04W48/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP. LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road Wusha Changa
(86) International Application No :PCT/CN2015/0912t|Dongguan Guangdong 523860 China
Filing Date :30/09/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/054183 1)FENG Bin
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present invention are a service category congestion coetinold and apparatsaid method comprising: acquirin
service bearing request informatisaid service bearing request information including the information corresponding to a requ
initiated by a terminal in a connected state to establish bearihg tdrget serviceaid service bearing request information includ
the service category of said target service; acquiring service category prohibited infosamtisarvice category prohibited
information including the prohibited parameters correspunth the service category of said target service in a connected state
determiningbased on said prohibited parametetether to prohibit said terminal from establishing bearing of the target service
belonging to said service category. The method optkesent invention effectively prevents the problem of unfairness caused b
terminal requesting network access via a high priority sefelt@ved by a low priority service request being initiatekile the low
priority service request is directly inited with another terminal in an idle stébereby implementing a fair congestion control
mechanism for each terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015448 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : METHOD FOR THE PRODUCTION OF FREEZE DRIED PELLETS COMPRISING FACTOR VI

(51) International
classification

(71)Name of Applicant :

. C
/ABLKI/19,AB1K35/16,C0TK14/TE 1)BAYER PHARMA AKTIENGESELLSCHAFT

(31) Priority Document No :15194340.4 Address of Applicant :Mllerstrae 178 133B&rlin Germany
(32) Priority Datg _ :12/11/2015 (72)Name of Inventor :
(33) Name of priority ‘EPO 1)OLBRICH Carsten
E:é)g)nltry | ' Z;PLITZKO kI:/Ia;[jthias
nternationa ) 3)LUY Bernhar
Application No j521/1550210616/076640 4)SCHNEID Stefan Christian
Filing Date '
(87) International Publicatic

No ‘WO 2017/080915

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method for the production of freeze dried pellets comprising factor VIII comprises the steplsedzig droplets of a solution
comprising factor VIl to form pellets; b) freeze drying the pellets; wherein in step a) the droplets are formed by oireghest of
formation of the solution comprising factor VIl into a cooling tower which has a temperadatrollable inner wall surface and al
interior temperature below the freezing temperature of the solution and wherein in step b) the pellets are freezeatdagdgn a
receptacle which is housed inside a vacuum chamber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015449 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : MONOLITHIC REFRACTORY

(51) International classification :C04B35/66,F27D1/(|(71)Name of Applicant :
(31) Priority Document No 2015191739 1)NIPPON STEEL And SUMITOMO METAL
(32) Priority Date :29/09/2015 CORPORATION
(33) Name of priority country :Japan Address of Applicant :6 1 Marunouchi 2 chome Chiyoda k
(86) International Application No :PCT/JP2016/07880¢t| Tokyo 1008071 Japan
Filing Date :29/09/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/057566 1)MATSUI Tsuyoshi
(61) Patent of Addition to Application NA 2)GODA Kaoji
Number :NA 3)KOYAMA Atsunori
Filing Date ’ 4)SADATOMI Yoshitaka
(62) Divisional to Application Number :NA 5)NAKAMICHI Tsubasa
Filing Date :NA
(57) Abstract :

This monolithic refractory has, as a percentage of 100% by mass of a refractory material having a particle size of 8 mm or |
content of CaXSrX A1 204 (provided that 00XO0.5) of 0.5 to 10% by
add of 0.05 to 1.0% by mass.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015450 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : METHOD FOR PRODUCING AND PURIFYING 2,3,3;BTRAFLUORO1-PROPENE

(51) International . (71)Name of Applicant :
classification :C07C17/087,C07C17/386,C07C21 1)ARKEMA FRANCE
(31) Priority Document N:1563167 Address of Applicant :420 rue dEstienne dOrves 92700
(32) Priority Date :23/12/2015 Colombes France
(33) Name of priority ‘France (72)Name of Inventor :
country ' 1)BABA AHMED Abdelatif
(86) International . 2)COLLIER Bert rand
Application No :54(1:/-{550210616/080948 3)DEUR BERT Dominique
Filing Date ' 4)WENDLINGER Laurent
(87) International WO 2017/108522
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention concerns a method for producing and purifying 2i8y&Buorce1-propene (1234yf) from a first compositic
comprising 2,3,3,3etrafluore1-propene andhloromethane (40), said method comprising the steps of: (a) bringing said first
composition into contact with at least one organic extractant in order to form a second composition; (b) extractivendi$tdkit
second composition in order to form & third composition comprising said organic extractant and chloromethane (40); and (ii
stream comprising 2,3,3{8trafluore1-propene (1234yf); (c) recovering and separating said third composition, preferably by
distillation, in order to form a streacomprising said organic extractant and a stream comprising chloromethane (40).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015451 A
(19) INDIA
(22) Date of filing of Application24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : INSECTICIDAL COMPOSITIONS AND METHODS

(51) International classification :C07D405/12,A01N43/5[(71)Name of Applicant :
(31) Priority Document No :62/256867 1)MONSANTO TECHNOLOGY LLC
(32) Priority Date :18/11/2015 Address of Applicant :800 North Lindbergh Boulevard St.
(33) Name of priority country :U.S.A. Louis Missouri 63167 U.S.A.
(86) International Application No :PCT/US2016/061033 ([(72)Name of Inventor :
Filing Date :09/11/2016 1)CRAWFORD Mich ael J.
(87) International Publication No ‘WO 2017/087218 2)DIMMIC Matthew
(61) Patent of Addition to Application ‘NA 3)LAWRENCE Rae
Number :NA 4)TAYLOR Christina Marie
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date :NA
(57) Abstract :

Substituted imidazole and substituted pyrazole compounds and compositions derived therefrom can be useful in contiolling
pests. Suitable imidazole compour@ds be analogues of 2,4yfphenyl1H-imidazole, wherein the @ phenyl group bears at leas
one substitution, the-@ and G5 phenyl groups are optionally substituted, andl I¥ unsubstituted. Suitable pyrazole compounds
bear a 1,3, 4ubstitution pttern, with an optionally substituted aryl or optionally substituted alkyl group being preseft ahN
optionally substituted aryl or optionally substituted heteroaryl group being presef, @an@ a secondary amide group being pre:
at G4. Thesecompounds and compositions derived therefrom can be administered to a plant, seed, soil or insect to control
insect pests.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817015452 A
(19) INDIA
(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018

(54) Title of the invention : DRIVE SYSTEM AND VEHICLE

(51) International classificaticB60K6/365,B60K6/387,F16H3/ | (71)Name of Applicant :

(31) Priority Document No :14/918221 1)OSHKOSH CORPORATION
(32) Priority Date :20/10/2015 Address of Applicant :2307 Oregon Street P.O. Box 2566
(33) Name of priority country:U.S.A. Oshkosh Wisconsin 54902 U.S.A.
(86) International Appl'cat'on:PCT/U82016/057971 (72)Name of Inventor :
No 120/10/2016 DMORROW Jon

Filing Date 2)STEINBERGER David
(87) International Publication, 3)BRAUN Eric
No WO 2017/070388 4)KOTLOSKI Andrew
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A drive system (100) includes a first gear set (110) and a second gear sea@d20hving a sun ge@drl2122)a ring gear
(114124)a plurality of planetary gears (11@6) coupling the sun gear (1122) to the ring gear (11#24)and a carrier (11828)
rotationally supporting the plurality of planetary gears (126); a connecting shaft (36) coupliag engine (20) to the first gear se
(110); a first electrical machine (40) coupled to the first gear set (110); a second electrical machine (50) couplecbtitijear s¢
(120); an output shaft (32) configured to transport power from the firstieldanhachine (40)he second electrical machine (&0
the engine (20) to a tractive element; and a clutch (130) selectively rotationally coupling the first carrier (118)tputishaft (32)
when engaged. The output shaft (32) is aligned with dheecting shaft (3&he first electrical machine (4@nd the second electri
machine (50) to thereby form a straight thru transmission arrangement.
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(54) Title of the invention : LIQUID EPOXY RESIN COMPOSITION USEFUL FOR MAKING POLYMERS
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classification
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(57) Abstract :

A liquid epoxy resin composition @ovided. In preferred embodimerke liquid epoxy resin composition is free of bisphenol
A bisphenol Fand bisphenol $cluding epoxides thereaind is useful in preparing a polyether polymer having utility in coating
compositionsncludinge.g.coatingcompositions for use on food or beverage containers.
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(54) Title of the invention : COMPOSITIONS COMPRISING CHOLINE AND THEIR USE

(51) International classification :A61K31/14,A61P25/0|(71)Name of Applicant :
(31) Priority Document No :62/315134 1)NESTEC S.A.
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Number :N A
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Filing Date :NA
(57) Abstract :

The present invention relates to a composition comprising choline for use in proswgijpgrting or optimizing one or more of the
following: (i) de novo myelination; (ii) brain structure; (iii) brain connectivity; (iMellectual potential; (v) cognitive potential; (vi)
learning potential; and (vi) cognitive function; in an offspring of a female subjestein said composition is for administration to
female subject.
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(54) Title of the invention : NUTRITIONAL COMPOSITIONS AND INFANT FORMULAS TRROMOTE MYELINATION IN
THE BRAIN
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:A23L.33/16,A23L33/105,A23L33/1 1)NESTEC S.A.

(31) Priority Document N0:15199757.4 Address of Applicant :Avenue Nestle 55 IP Department 1!
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Application Number Hﬁ
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(62) Divisional to ‘NA
Application Number ‘NA
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(57) Abstract :

The invention relates torautritional composition for infants and young children, such as an infant formula or-{ofidarmula or
growing up milk, preferably an infant formula, and comprising a mineral or mixtures thereof. The minerals promotes gradter
an optimal myelinadn trajectory in the brain, such trajectory being close to that observed in infants fed exclusively with hum
milk (HBM). The infants or young children can be between 0 and 60 months, preferably between 0 and 12 months of age.
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(54) Title of the invention : SEED COATING COMPOSITION
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(57) Abstract :

The invention is directed to a seed coating composttionprising one or more active ingredietts method and use for improvin
the bio efficacy of an active ingredient in a seed coaimdjto a coated seed. The seed coating composition of the invention fu
comprises a wax and/or polymeric carbohyeli@id wherein said seed coating composition has an amount of polymeric binde
excluding wax and polymeric carbohydrate of 10 % or less by total weight of the wax and polymeric carbohydrate together.

No. of Pages : 1No. of Claims : 1.

The Patent Office Jonal No. 39/2018 Dated A®Y2018 36493
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(54) Title of the invention : VEHICLE FRAME STRUCTURE

(51) International classification :B62K11/06,B62K19/2|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HONDA MOTOR CO. LTD.
(32) Priority Date :NA Address of Applicant :1 1 Minami Aoyama 2 chome Minal
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(57) Abstract :

The present invention provides a vehicle frame structure that nagtrea feeling of unity even when a force is applied in a vehic
width direction. Provided is a vehicle (10) frame structure that has a main frame (20L, 20R), a pivot frame (24) ateftgaidof
right seat rails (22L, 22R) that are joined to the nfidme (20L, 20R), and a pair of left and right subframes (26L, 26R) that joil
seat rails and the pivot frame, wherein the pivot frame is composed of a pair of left and right side walls (82L, 82&gramdllz(84
and has a first bracket (100), whiis joined to the rear wall and the pair of left and right subframes, and a second bracket (1C
which extends toward the front of the vehicle body from the vehicle bodydidatsurface of the rear wall and is disposed betwe
the left and right sidevalls, and the second bracket is disposed so as to run along the direction of extension of the pair of lef
subframes in side view.
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(54) Title of the invention : METHOD FOR PRODUCING AND PURIFYING 2,3;3BTRAFLUOROPROPENE

(51) International classification :C07C17/383,C07C21/.|(71)Name of Applicant :

(31) Priority Document No 1563168 1)ARKEMA FRANCE
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(61) Patent of Addition to Application ‘NA 3)LACAMBRA Joaquin
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(57) Abstract :

The invention refers to a method for producing 2,3t8tBafluoropropene implemented fraarstarting composition, comprising the
steps of bringing the starting composition into contact with HF, in the presence of a catalyst, in order to produce tioooposi
comprising 2,3,3,3etrafluoropropene (1234yf), intermediate products B consisfidegchloro-3,3,3trifluoropropene (1233xf),
1,1,1,2,2pentafluoropropane (245ch), and secondary products C consistingrolfilero-3,3,3trifluoro-1-propene (1233zd E), tran
1,3,3,3tetrafluore1l-propene (1234ze E) and 1,1,1;péntafluoropropane (245farecovering said composition A and purifying si
in order to form and recover a first stream comprising 2,3grafluoropropene (1234yf) and one or more streams comprising :
chloro-3,3,3trifluoropropene (1233xf) and/or 1,1,1,2p2ntafluoropropane2@5cb); recycling, to step a), said one or more strear
comprising 2chloro-3,3,3trifluoropropene (1233xf) and/or 1,1,1,2p2ntafluoropropane (245cb).
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